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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 14, 1997/Vaisakha 24, 1919 (Saka)

The Lok Sabha met at
Eleven of the Clock

[Pror. Rita Verma in the Chain

[English]
OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, | have to inform the
House about the demise of our esteemed friend Shri B.
Bhagvati.

Shri B. Bhagvati was a member of Second, Third and
Fourth Lok Sabha, representing Darrang and Tezpur
Parliamentary constituencies of Assam during 1957-70.
Earlier, he was a member of Assam Legislative Assembly
for ten years. He served as Union Deputy Minister of
Transport and Communications and Works and Urban
Development from May, 1962 to March, 1967.

A veteran freedom fighter, he had actively participated
in the Non-cooperation Movement in 1921 and Civil
Disobedience Movement in 1930 and had suffered impris-
onment on many occasions.

A widely travelled person, he was the workers' rep-
resentative to Geneva on the Plantaton Committee of
the International Labour Organisation. A man of letters,
Shri Bhagvati authored many books—'Gandhivad’ and
‘Bhartiya Sanskritik Dhara’ are some of his important
publications.

Shri Bhagvati passed away at Tezpur on 8th May, 1997
at the age of 90 years.

We deeply mourn the loss of this friend and | am sure
the house will join me in conveying our condolences to
the bereaved family.

The House may now stand in silence for a short while
as a mark of respect to the deceased.

11.02 hrs.

The Members then stood in silence for a short while.

[Translation]

SHRI BRIJ BHUSHAN TIWARI (DUMARIAGANJ):
Madam, Chairman....

MR. CHAIRMAN : Question Hour should not be treated
as Zero Hour. You should get time in the Zero Hour.

11.04 hrs.
ORAL ANSWERS TO QUESTIONS
Rural Electrification

[Translation]

+
‘541 DR. RAM VILAS VEDANTI :

SHR!I N.J. RATHWA:
Will the PRIME MINISTER be pleased to state:

(a) the number of villages electrified in the country
during the last three years and the funds incurred thereon.
State-wise;

(b) whether it is proposed to include rural electri-
fication as a minimum basic amenity under the common
minimum programme;

(c) it so, the details thereof and if not, the reasons
therefor ?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI): (a) to (c) A
Statement is laid on the Table of the House.

Statement

(a) The details of the villages electrified in all the
States, as reported by the respective State Electricity
Boards and the financial assistance provided by the REC
to the State Electricity Boards, in the last 3 years is given
in the Annexure enclosed

(b) and (c) Government accords priority to rural
electrification in order to provide the energy infrastructure
as a '‘basic need for rural development'.
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Annexure

State-wise villages electrified and Financial Assistance provided during 1994-95, 1995-96 and 1996-97 (Prov.)

Sl

State

No.

:
-
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No. of villages electrified during

Financial assistance

1994-95

199596  1996-97 (Prov.) provided to the SEBs
including for village
electrification by REC#
1994-95 1995-96 1996-97
(Prov. & Un-audited)
(Rs. in lakhs)

Andhra Pradesh* 13221 10329 1787
Arunachai 310 121 91 2779 1555 - 1199
Assam 170 222 126 3600 3000 13
Bihar 59 43 27 588 0 0
Delhi* 0 0 0
Goa* 0 0 197
Gujarat* 4409 4640 4205
Haryana* 1598 1053 1076
H.P.* 1307 1299 1470
J & K 50 43 13 926 1567 1800
Karnataka* 5004 6871 8520
Kerala* 1597 4179 4825
M.P. 1019 503 400 16158 15055 13362
Maharashtra* 9299 9730 8599
Manipur 71 163 140 709 1348 1980
Meghalaya 0 0 60 0 386 0
Mizoram 65 45 9 819 741 337
Nagaland*® 11 80 175
Orissa 223 740 585 @ 1700 1682 1200
Punjab* 2497 2153 3219
Rajasthan 699 750 670 7704 7065 9200
Sikkim* 30 0 0
Tamil Nadu* 7779 7243 7646
Tripura 150. 62 16 648 565 633
UP. 428 1305 1283 9253 1886 7142
West Bengal 310 89 49 @ 2089 566 423
Total 3554 4086 4369 93725 82893 79008
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Note 1:
for electrification).

VAISAKHA 24, 1919 (Saka)

To Questions 6

Asterisk represent the States which have achieved 100% electrification (excluding those villages which are technically not feasible

2. Plan allocation and release of funds are programme-wise and not for each component such as village electrification and pumpset
energisation. Hence the financial assistance indicated in columns 6, 7 and 8 is for all the programme including for village
electrification (new and already electrified, wherever applicable).

3: Physical achievements during 1994-95 & 1995-96 include State Plan also. Achievements during 1996-97 are provisional.

@ Progress upto February, 1997.

# Does not include grant released under Kutir Jyoti Programme and a sum of Rs. 8243 lakhs provided under leasing and Wind

Energy Generation etc.

[Translation]

DR. RAMVILAS VEDANTI: Hon’ble our Speaker, Sir,
through you | would like to know from Hon'ble Minister the
total number of villages in Uttar Pradesh at present which
are yet to be electrified and the time by which they are
likely to be electrified. At present the situation is that
transformers are lying burnt in villages. There are the poles
without wires. Equipments to install transformers are lying
for years. They are not being maintained. The equipments
of Power Station are lying for years in my constituency
Sujanganj but the work is yet to be started. An announce-
ment has been made to set up a power sub station at
Narora under Meerapur Assembly constituency in Pratapgarh
but the work could not be started so far. Whether in view
of the above facts Government have conducted any survey
in this regard ?

[English]

DR. S. VENUGOPALA CHARI Madam, in Uttar
Pradesh, the total number of provisionally electrified villages
as on 31.3.96 is 86,639 villages. It comes to 77 per cent
of the population. The total number of villages to be
electrified in Budget up to 1997 is 1283. Against this, the
total achievement covered is 78 per cent. The total
achievement at the end of March, 1997 are 87,922 villages.

Regarding survey, the Central Government, especially
the Regulatory Corporation is giving enormous support to
all the proposals of the Electricity Boards. The REC would
definitely support the proposals through funding.

[Translation]

DR. RAMVILAS VEDANTI: Whether the honourable
Minister would be please to tell the number of such villages
which are still to be electrified and whether there is any
possibility to electrify those villages ? By when those
vilages can be electrified ?

[English]

DR. S. VENUGOPALA CHARI: As per the Census of
1981, out of 11.25 lakh villages, 8.66 lakh villages are
electrified. Nearly 30 per cent are still to be electrified.
Selaction of villages and other things are left to the State
Electricity Boards. After receiving proposals, the REC would
fund the projects.

[Translation]

SHRI N.J. RATHWA: My question was as to how many
villages have been electrified during the last three years
but in reply, the number of villages of several states have
not been mentioned. There are several states like Andhra
Pradesh, Delhi, Goa, Gujarat, Haryana, Karnataka and
Kerala for which funds have been allocated but the number
of villages to be electrified in these states has not been
mentioned. | would like to know from the honourable
Minister as to whether the Government have formulated
any special scheme to identify only such villages, particu-
larly in tribal and backward areas, which have not been
electrified so far and to electrify all other villages excluding
those villages where Harijans and tribal people are inhab-
ited ?

[English]

DR. S. VENUGOPALA CHARI: Madam, as mentioned
in the Annexure, Andhra Pradesh, Delhi, Goa, Gujarat and
Haryana have 100 per cent electrified villages.

We are still surveying the total number of Dalit Basti
Electrified villages. As on 31.3.96, Dalit Basti Electrified
villages are nearly 55.2 per cent, that is, 2,87,766 villages.
As on 30.9.96, the total number of electrified villages is
2,88,043 villages, that is, 55.2 per cent. The total number
of electrified tribal villages is 1,11,886.

SHRI K.S.R. MURTHY: In the statement given by the
hon. Minister, the allocation for Andhra Pradesh during
1996-97 has come down to hardly Rs. 17 crore as against
Rs. 132 crore in 1994-95 and Rs. 103 crore in 1995-96.
Bihar which is supposed to be not 100 per cent covered
State, the allocation in 1995-96 and in 1996-97 are
practically nil. Is the Ministry doing any job in finding out
the States where there is no electrification at all ? What
exactly is the action being taken by the Ministry regarding
those villages which are not technically feasible ?

DR. S. VENUGOPALA CHARI: The financial assis-
tance provided to the various State Electricity Boards
depends on their viability and their outstandings. But the
REC is not deducting any fund whether it is Andhra
Pradesh or Bihar or any other State. This subject comes
under the Concurrent List and it is for both the Centre
and the State to act.

The REC is supporting the State Governments regard-
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ing provision of funds for rural electrification. The REC is
providing 100 per cent funds but at the same time, we
have also to recover the outstanding arrears from various
State Governments. As on 31.3.97, nearly Rs. 8900 crore
were the arrears. Whatever funds were given by the World
Bank or any such institution, still we will have to approach
the banks for more funds. Now, those institutions are asking
us about the recovery of those arrears. The REC is not
an executing agency. As far as execution is concerned,
it is the responsibility of both the Central and the State
Governments.

Recently, a lot of discussion had taken place. Even
some questions were raised in the Standing Committee.
There was also a question about its inclusion in the
Common Minimum Programme of the United Front Gov-
ernment. Madam, | would request all the hon. Members
of this august House, through you, to give their suggestions
with respect to the changing of definition. Earlier there was
a boundary about energisation of pumpsets or for elec-
trifying the houses beyond which we could not go. Then,
we also collected the information as to how to totally
energise all the villages. We had counted the number of
those villages, and electrified them. Each village is having
seven to eight hamlets. Those hamlets are not covered.
But, we are not taking into account those hamlets for
electrification. So, there is a necessity of changing the
definition.

[Translation]

SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALIA:
Honourable Madam Chairman, in our country the number
of villages is more than four lakhs. Today, after 50 years
of Independence when we are going to celebrate it | feel
that by not providing electricity to the people living in the
villages, they are being treated like second class citizens.
Through you, | would like to know from the honourable
Minister as to how much time it will take to electrify each
and every village of the country and by when the
programme of electrification will be completed ? In my
constituency, Junagarh, there are more than one thousand
such villages which have not been electrified. It seems that
the benefit of Independence of India has not reached them
til today. Therefore, | would like to know from the
honourable Minister as to what programme the Government
have chalked out to give benefits of electrification to all
people living in the villages and by when this programme
would be completed ?

[English]

DR. S. VENUGOPALA CHARI: Madam, according to
1991 census, 5,87,288 villages were to be electrified. As
" on 31.3.97, there were 5,50,300 villages to be electrified.
So, it has come down to 87 per cent. As far as covering
the whole country is concerned, as | submitted earlier, it
is the responsibility of both the Central and the State

Governments. The REC is only a financial body. The °

executing agencies are the Electricity Boards. Once the
Electricity Boards are able to identify the locality or the
area, they will have to utilise the funds provided by the

MAY 14, 1997

To Questions 8

REC. The hon. Members may see that we are not
deducting anything from the Plan allocation. In fact, it is
growing steadily. In 1994-95, it was Rs. 704.85 crore. In
1996-97, it has gone up to Rs. 758 crore. So, the plan
allocations for the Department of Power and the Ministry
of Finance have also increased steadily. But the problem
is of outstanding dues. As | have already told the
outstanding arrears are to the tune of Rs. 8900 crore. Only
because of this we are not able to electrify all the villages.
If the Electricity Boards are able to pay their arrears, then
the REC will be able to continuously support them. As per
the survey, it was told that by the year 2000, all the villages
will be electrified. | would like to say that practically it is
not feasible. This much | can say.

SHRI N. DENNIS: Madam Chairperson, though con-
siderable achievement has been made in respect of rural
electrification, some far flung hilly and remote areas are
not provided with electricity so far. May | know from the
hon. Minister whether any special strategy would be made
for providing electricity connections to these remote and
far flung areas ?

The Hon. Minister has stated that it is the responsibility
of the State Governments to provide electricity connections
in the villages. | would like to know if any direction has
been given by the Central Government for a time bound
programme for providing electricity connectons. | would also
like to know whether any report has been received from
the State Governments on the basis of which the entire
country would be provided electricity connections within a
time limit.

MR. CHAIRMAN: Please ask questions directly so that
some more Members could be accommodated.

DR. S. VENUGOPALA CHARI: In addition to our
regular programmes like pump set energy, RE, etc. we are
also providing funds through the Depantment of Non-
Conventional Energy Sources to take up small hydro
projects, wind energy, etc. The REC Is also providing funds
to the Department of Non-Conventional Energy Sources to
electrity remote, hilly, tribal and dalit areas.

As the hon. Member has rightly said, even though we
have achieved a lot in the past fifty years, it is not sufficient.
So in this year, 1997-98 we are spending Rs. 20 crore
through REC on non-conventional energy to take up
projects like small hydro projects, wind energy and gas
reserve projects.

SHRI RUPCHAND PAL: May | know from the hon.
Minister as to how many villages, percentage wise, in the
country are considered to be technically not feasible for
expansion of rural electrification; and whether the Govern-
ment is considering any proposal to redefine rural elec-
trification to facilitate involvement of the Panchayati Raj
system to expedite the progress of rural electrification in
the backward areas ?

DR. S. VENUGOPALA CHARI: Nearly 18,000 villages
in the remote areas have been identified for this. There
is also a proposal before the Ministry for a change of the
definition of rural electrification.
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As | have told this august House earlier that in the
revenue boundary, whether it is for the pump set or for
electrification of a village or a hamlet, it would be covered
100 per cent for electrification purposes. Now we want to
change it and for that we are changing the concept from
vilage revenue boundary to inhabitation. In consultation
with the Central Electricity Authority, we are changing the
definition.

Furthermore | would request all the hon. Members, if
they wish to submit any suggestions regarding change of
definition, they may kindly do so. Their suggestions would
be welcomed.

[Translation]

KUMARI UMA BHARATI: Bhavnaji has already asked
my question.....(Interruptions)

[English]

MR. CHAIRMAN: Every Member cannot ask a question
in the Question Hour. Members are requested to send their
questions to the honourable Minister in writing and get the
replies.

[Translation]

SHRI MANGAT RAM SHARMA: Madam Chairperson,
| would like to ask from the honourable Minister as to
whether it is correct that those villages which have been
electrified, have intact not been electrified completely and
a large pant or several localities of those villages have not
been electrified. What schemes the Government propose
to launch to electrify the part or portions of those
villages ?

Second thing is that in electrified villages transformers
often become out of order and the State Governments take
several months to get these transformers repaired.

Whether the Central Government has any scheme to
help the State Governments so that they can keep spare
transformers and in case of failure of a transformer in any
village, spare transformer can be installed there. Supply
of electricity should be maintained at least in those areas
where it is being supplied at present. Therefore, through
you, | would like to know as to how classification will be
completed in partly electrified villages, and what arrange-
ments do the Government want to make to repair those
transformers which go out of order.

[English]

DR. S. VENUGOPALA CHARI: Madam, in addition to
our regular programmes we are spending a sum of Rs.
20 crore yearly for the MLAs' programmes and non-
conventional energy programmes. We are taking up
programmes like small, hydro, wind energy, and gas based
programmes. Further, we are having system improvement
schemes through the REC. Through the system improve-
ment schemes we are providing loans to State Electricity
Boards for making transformers and other systems and
also to improve the efficiency of load.

VAISAKHA 24, 1919 (Saka)

\To Questions 10

[Translation]

SHRI SATYA PAL JAIN: Madam Chairperson, the
question was asked about all the states. There are seven
Union Territories in India out of which information has been
given in regard to two Union Territories only in reply to
the question but no information has been given about five
other Union Territories. Union Territory of Chandigarh has
demanded funds from the Government in this regard.
Punjab, Haryana High Court has directed the Chandigarh
Administration to give power connections in those areas
where these connections have not been given so far.
Therefore through you, | would like to know as to why
information in regard to remaining five Union Territories
including Chandigarh, has not been given and if you have
got the required information are you in a position to apprise
this House of the actual position.

DR. S. VENUGOPALA CHARI: Madam, | will pass on
this information to the hon. Member.

MR. CHAIRMAN: Now, we shall move on to the next
question—Q. No. 542.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE : Madam, before
you move on to the next question, | would like to know
as to why | am specifically targeted by the Secretariat by
supplying blank pages as schedules in the List of Business
to me. Madam, would you please ask the Secretariat to
inquire into it ?...(Interruptions)

SHRI RAM NAIK: You can raise this issue later on
and not during the Question Hour......(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: Actually | wanted
to raise it before the start of the Question Hour. Madam,
| saw that you had started the Question Hour....(Interruptions)
Would you please ask the Secretariat to inquire into it ?

MR. CHAIRMAN: You can raise it later on.
Now, we shall take up the next question.
Allocation to Mega Cities

*542 SHRI CHINTAMAN WANAGA: Wil the PRIME
MINISTER be pleased to state :

(a)  whether the National Commission on Urbanisation
had recommended allocation of funds for mega cities for
the purpose of infrastructure development in the Seventh
and Eighth Five Year Plans;

(b) if so, the details of amount allocated to the mega
cities;

(c) whether the Government propose to continue
the mega city scheme in the Ninth Five Year Plan period;

(d) if so, whether the Government propose to
include more cities in mega city scheme; and

(e) if so, the details thereof, including the criteria
laid down for the selection of cities ?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU): (a) to (e) A
Statement is laid on the Table of the Sabha.

Statement
(a) Yes, Sir.

(b) The amounts allotted to the mega cities under
the Centrally sponsored Scheme of Infrastructural Devel-
opment in Mega Cities, formulated in pursuance of the
recommendations of the National Commission on
Urbanisation, are as follows:-

Meg; City Funds Released (1993-97)*
(Rupees in crores)
Calcutta 67.86
Mumbai 67.36
Chennai 55.26
Hyderabad 5§3.49
Bangalore 45.83
’fotél: 289.80

* The funds for 1993-94 were released by the Planning Commission
as Special Central Assistance and were treated as Central share
for the Mega City Scheme. From 1994-95 onwards the funds were
released by Ministry of Urban Affairs & Employment.

(c) Yes, Sir. The Government has proposed to the
Planning Commission to continue the Mega City Scheme
in the 9th Plan.

(d) At present there is no proposal to include more
cities under the Mega City Scheme.

(e)  The criterion for inclusion of a city under the
Mega City Scheme as per the Scheme Guidelines is that
the population as per the 1991 Census is more than 4
million.

[Translation]

SHRI CHINTAMAN WANAGA: Madam Chairperson,
the Central Government have issued guidelines in regard
to implementation of centrally sponsored schemes in mega
cities and provided funding pattern for them. As per this
funding pattern, 25 per cent share is borned by the central
Government, 25 per cent by the state Government and
the remaining 50 per cent is borned by nodal implementing
agency but the nodal agency has to face many problems
in collecting this 50 per cent share. Central Government
is responsible to make effective these centrally sponsored
schemes. Therefore, through you | would like to know as
to whether the Central Government are considering to
enhance its share which is 25 percent at present ?

MAY 14, 1997

To Questions 12

[English]

DR. U. VENKATESWARLU: Madam, this scheme, as
the hon. Member has observed, is a centrally sponsored
scheme. When this scheme was formulated, it was for-
mulated on the basis that 50 per cent would be borne by
both the State Government and the Central Government
on 50:50 basis; 25 per cent of the project cost would be
provided by the Central Government, the Union Govern-
ment, as a grant; 25 per cent would be borne by the State
Government and remaining 50 per cent was to be raised
either in the shape of a loan from the institutions or by
developing the land or by having some other means for
raising the funds internally by the State Government.

But the total work is entrusted to a nodal agency by
the Central Government. As such, there is no proposal nor
is it possible for the Central Government to raise its share
from 25 per cent to any further.

[Translation]

SHRI CHINTAMAN WANAGA: Guidelines have been
fixed for mega city scheme, which do not include schemes
of Master Plan of Municipal Corporation taken. Through
you, | would like to know from the honourable Minister as
to whether the schemes of Municipalities can be included
in Mega city scheme ?

DR. U. VENKATESWARLU: Madam, | do not know
what exactly the hon. Member wants me to answer this
question. As far as the Mega City Scheme is concerned,
the Municipal Corporation is eligible to have its own plan.
But there is a State level Sanctioning Committee. Any
project that is conceived by the Municipal Corporation, can
be passed through that State level Sanctioning Committee
and that scheme can be approved in the Sanctioning
Committee. As far as the number of schemes that are to
be included under the Mega City Scheme within the purview
of its level is concerned, the Central Government will not
interfere.

SHRI P.R. DASMUNSI: Madam, this question of Mega
Cities is drawing the attention of all the important metro-
politan cities as listed in the answer. May | know from the
hon. Minister whether it is a fact that the city adjacent
to the Mega Cities is treated as a combined city or not?
| give a specific instance of the city of Calcutta. Both
Calcutta and Howrah are treated as a combined city.
Howrah is the constituency that | represent. | have been
arguing right from Prime Minister, to the hon. Minister and
to the Chief Minister that it should be treated as a twin
city project both within the Mega City complex. The factual
problem is that the Municipal Corporation has no infrastruc-
ture. When | started interacting with the municipal authori-
ties, they admitted that they had no infrastructure to
implement this Plan. They say, ‘we have no competent
technical staff and officials’. Money is allotted. Although the
money that is being allotted is meagre, | am not arguing
on that now. In what manner and in what capacity, is it
going to be implemented ?
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Before the Budget was placed, without consulting
Surat, without consulting Kanpur, without consuiting
Ahmadabad, | proposed on their behalf because my group
of team has been working in this urban conglomeration,
keeping in view the horrible conditions of their civic life,
the slum conditions and the drinking water, that these
cities be taken special care of within the mega concept
by the Prime Minister. But nothing has been done. |
proposed Nagpur also. On the one hand the Government
is making a principle that we should not make any more
crowd to the main urban centre and on the other hand,
the Government is telling that the Mega City complexes
ensure immediate implementation of the programme.
When we go to the State, we find that bureaucracy and
technical infrastructure are nil. Does it need any effort ?
Now | am coming to the question of Calcutta and Howrah.
| have drawn your attention. In those cities, there has been
no water for the last 10 months and the women are in
the streets for water. There is no slum improvement. The
Mega City money is lying idle. The Howrah Municipal
Commissioner told me that he had no infrastructure.
The CMC says that he has not got the guidelines. The
Minister says that he had sent the money. Who will do
it ? | do not understand. Please answer, therefore, the
following questions; (a) Whether Howrah is ciubbed
with Calcutta as a twin-city project; (b) What specific
mechanism has he evolved to provide the technical
superintendence for implementing this project ? What is
going on ?...(Interruptions)

DR. U. VENKATESWARLU: Calcutta and Howrah
come under one Mega City Project. Both are under one
Mega City Project.

[Translation)

SHRI P.R. DASMUNSI : The name of Howrah has not
figured in it.

[English]

You have to say why Calcutta and Howrah have not
been mentioned.

DR. U. VENKATESWARLU: | do not know the historical
reason why it has been mentioned only as a Caicutta Mega
City Project and why it has not been mentioned as Calcutta-
Howrah Mega City Project. But as far as the Mega City
Project is concerned... (Interruptions)

MR. CHAIRMAN: You can reply to the second part
of the question.

DR. U. VENKATESWARLU: Madam, it is under the
Calcutta Mega City Project. As | have been mentioning
earlier the schemes which are to be taken up under the
purview of that Mega City, will be decided by the State
level Committee.

As far as Calcutta is concerned, the Calcutta Metro-
politan Development Authority is the nodal agency which
is finalising and implementing this project. In Calcutta, 56
projects have been approved which have been conceived
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by this Committee...(Interruptions)

SHRI P.R. DASMUNSI: Madam, | seek your protection
because the hon. Minister has just now admitted that
Howrah is included in Caicutta. No projects are given to
Howrah; only to Calcutta they are being given. That is why,
| am asking this question.

MR. CHAIRMAN: Please let him reply.

SHRI RUPCHAND PAL: You live at Calcutta, so they
are giving preference to Calcutta region.

SHRI P.R. DASMUNSI: Shri Pal, do not make a
mistake. This is a serious question. If all the trains are
stopped at Howrah, none of you people will be able to
come to Delhi. Will that be all right ?

MR. CHAIRMAN: Let the Minister reply.

DR. U. VENKATESWARLU: The hon. Member has
given me a letter. | have forwarded that letter to the State
Government for considering this particular project. | am yet
to receive the information from them. Even now regarding
any deletions or additions in the approved projects, it is
up to the State level sanctioning Committee. There will be
a representative from my Ministry. There will be a repre-
sentative on the Committee even from the Planning
Commission. The Committee can take up either deletion
or addition of these projects within the purview of the total
budget that has been allotted for that.

[Translation]

VAIDYA DAU DAYAL JOSHI: Madam Chairperson,
whether any funds have been made available for the project
Mega city ‘B’ by the Ministry of Urban Affairs and
Employment of the Central Government ? If so, how much
amount has been given to Rajasthan during the last five
years and the details of amount provided out of that city-
wise separately ? Please make it clear.

[English]

DR. U. VENKATESWARLU: This will not come under
Mega city Project.

MR. CHAIRMAN: You can write to him.

DR. U. VENKATESWARLU: Yes.

[Translation]

VAIDYA DAU DAYAL JOSHI: Madam Chairperson,
there is a criteria fixed for that.

MR. CHAIRMAN: You can write to him and the Minister
would send a reply.

[English]

MR. CHAIRMAN: May | request the Members to
maintain some order in the House ?

SHRI SURESH PRABHU: The scheme of Mega City
which the Central Government is implementing is in
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conformity with certain principles. The people migrate from
villages to cities and from one State to another and it puts
tremendous burden on the cities which receive such
migrant population.

The city of Mumbai has now exceeded a population
of more than twelve million. We are talking about Mega
City status—the cities having only four million population.
But thrice that number lives in the city of Mumbai. More
than half of the population lives in slums and in almost
sub-human conditions. The State Government is trying hard
to bring up their standards of living. But with such pittance
that the Central Government is providing, which is less than
Rs. 13 to Rs. 14 per head, it is a cruel joke. It is adding
insult to injury.

Is the Central Government thinking of putting additional
amount into the city of Mumbai specifically because it
claims to be the commercial capital of the country ? Is
the Government thinking of taking a share of the devel-
opment of that city and not just an amount of Rs. 14 crore
or Rs. 25 crore ad hoc which loses all its relevance ? So,
what is the Government's thinking in this matter ? Is it
in conformity with the principle that you have accorded the
status of Mega City ? Is the Government contemplating
to take specific share in the development of the city and
bringing up the lives of human beings who have migrated
from all over the country ? Is the Government thinking of
putting up a cess on other States whose population we
receive in our small Mumbai ?

DR. U. VENKATESWARLU: The Mega City was
conceived on a principle and whatever decisions were taken
based on certain guidelines.

The Mega City projects have been taken up in the
cities where the population is more than four million as
per the 1991 census. Only such cities have been taken
»p. Mumbai, Calcutta, Chennai, Hyderabad and Bangalore
are the only five cities whose population is more than four
million as per 1991 census. As such, based on the principle
of population being more than four million, these five cities
were taken up. With regard to the project and the proportion
that is being borne by the Union Government, Mumbai has
been approved with a plan of Rs. 80O crore and in this
total cost of Rs. 800 crore, 25 per cent will be borne by
the Central Government in the shape of grants. As such
the Central Government will be providing Rs. 200 crore
for that.

Similarly Calcutta is approved with a plan of Rs. 1,600
crore: Chennai with a plan of Rs. 914 crore; Hyderabad
with a plan of Rs. 913 crore and Bangalore with a plan
of Rs. 805 crore. These were the projects that were
approved. The twenty-five per cent of the cost will be borne
by the Union Government.

SHRI QAMARUL ISLAM: Madam, Bangalore is in-
cluded in the megacity scheme. As far as the climate is
concerned, the Bangalore climate is very good. When there
was a thinking that we must have a session of Parliament
in the South also, Bangalore city was selected for that
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purpose. But now Bangalore is facing drinking water and
also this Mega City problem. | would like to know as to
how much money has been allotted for this. | request that
the work should be taken up very expeditiously and that
Mega City has to be developed and justice done as far
as the allotment is concerned.

DR. U. VENKATESWARLU: Madam, the Eighth Plan
outlay for Bangalore under this megacity scheme was Rs.
100 crore and the amount that is already released is about
Rs. 45.83 crore.

[Translation]

SHRI RAM NAIK: Madam, Chairperson, the honourable
Minister has just told that a plan of Rs. 800 Crore for
Mumbai and Rs. 1600 Crore that is double, for Calcutta
have been approved. My colleague Shri Prabhu has told
that the population of Mumbai is 1 Crore and 20 lakh but
the population of Mumbai is more than that. There are four
Municipal Corporations i.e. Mumbai, Thane, Kalyan and
New Mumbai and eight Municipalities named Bhainder,
Vasai, Nalasopara, Virar, Navachar, Ambarnath, Ullhas
Nagar and Panwar! adjacent to Mumbai and thus the total
poulation comes to 2 Crores. Now it is responsibility of
Mumbai to provide all civic amenities to these 2 crore
people. Therefore, | would like to know as to whether the
planning of Mumbai Megacity would be done taking into
account 2 Crore as population instead of 1 crore and 20
lakhs? Besides this, what is the reason behind allocating
Rs. 800 crore to Mumbai in comparison to Calcutta? Why
injustice is being done continuously against Mumbai ?

[English]

DR. U. VENKATESWARLU: Madam, as | have men-
tioned earlier also, these schemes were approved as early
as in 1993-94 and the schemes were in implementation
during the Eighth Plan. This is the status at the end of
the Eighth Plan. Most of the schemes have not been
pushed through. Whatever schemes that have been started
have not even been completed.

In fact, in my Ministry, we have written even to the
Planning Commission to consider the continuation of this
particular Mega City scheme even during the Ninth Plan
also. It Is still under discussion and it has not been finalised.
In this revision and continuation, we have also been
requesting them to take stock of the present position of
these cities. | think something will come out on this
particular thing by the time the Ninth Plan discussions are
finalised.

[Translation]

SHRI RAM NAIK : Madam, Chairperson, | have not
got reply to my question. | had asked as to whether the
Government would consider about the population of 2 crore
while planning in future and why injustice is being done
against Mumbai ? So what, if previous Government had
made this scheme, the Government continue to exist.

DR. U. VENKATESWARLU: What | was telling is that
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this scheme is supposed to be closed by the end of the
Eighth Plan. Now, ‘I have written to the Planning Commis-
sion that since the Scheme has not been finalised and
completed, there is a necessity for continuation of this
scheme during the Ninth Plan. While continuing this
scheme, | have also been requesting them to consider all
these factors.

MR. CHAIRMAN: Question number 543.

SHRI MADHUKAR SARPOTDAR: This particular ques-
tion is pertaining to my city. There was no opportunity given
to me to ask the question. It is most surprising.

MR. CHAIRMAN: You can write to the Minister and
get a reply from him.

Question number 543.
(Interruptions)

SHRI MADHUKAR SARPOTDAR: As regards Howrabh,
a question was asked. That is all right. | have been raising
my hand from the very beginning and this particular
question is pertaining to our city. You have not allowed
me. It is all right. But | would like to bring it
on.....(Interruptions).

MR. CHAIRMAN: You please write for Half-an-Hour
discussion.

DR. U. VENKATESWARLU: The hon. Member can
come to me so that we can discuss it. If there is any
problem, we can sort it out....(Interruptions).

SHRI VIJAY GOEL: What is the definition of ‘Mega
City’ ?

MR. CHAIRMAN: Shri Vijay Goel, this cannot go on
like this.

Collaboration of India with Foreign Countries

*543. DR. M. JAGANNATH: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Nepalese delegation to the Confer-
ence of the SAARC Council of Ministers held in December
1996, had presented a paper advocating collaboration
between India, Nepal, Bangladesh and Bhutan for devel-
oping contiguous parts of the four countries in the areas
of water, electricity, transport, trade, communications etc.;

(b) if so, the broad details thereof, and

(c) India's reaction to this concept and whether any
initiative is proposed to be taken by India in this
regard ?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a)
to (c) A statement is laid on the Table of the House.

Statement

The paper presented by the Government of Nepal
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broadly included promotion of sub-regional economic co-
operation by engaging Bangladesh, Bhutan, Nepal and
India through a series of comprehensive expert studies to
help implement the concept of sub-regional cooperation in
the core economic sectors. The proposal envisaged utilising
economics of scale for mutual benefit through a three
phase plan.

India welcomed this initiative of economic cooperation
involving .the four countries of South Asia and has par-
ticipated in the Foreign Secretary-level meeting held at
Kathmandu on April 2, 1997. It was agreed at the meeting
that the objective of the “growth quadrangle” is to create
an enabling environment for rapid economic development
through identification and implementation of specific projects
of cooperation in the core economic sectors of multi-modal
transportation and communications, energy, trade and
investment facilitation and promotion, tourism, natural
resources and environment. .

The Foreign Minister of the four countries met in New
Delhi on April 8, 1997 and formally launched the sub-
regional economic cooperation initiative. They reaffirmed
their commitment to pursue sub-regional economic coop-
eration for accelerating economic growth, overcoming
infrastructural constraints and making optimal use of sub-
regional complementarities.

DR. M. JAGANNATH: The Minister has given in the
reply that India welcomed this initiative of economic
cooperation involving the four countries of South Asia and
has participated in the Foreign Secretary-level meeting held
at Kathmandu on April 2, 1997. It was agreed at the
meeting that the objective of the growth quadrangle is to
create an enabling environment for rapid economic devel-
opment through identification and implementation of specific
projects of cooperation in the core economic sectors of
multi-modal transportation and communications, energy,
trade and investment facilitation and promotion, tourism,
natural resources and environment.

To this proposal, the Pakistan has not liked our
improving relations with these countries and the Pakistan
officials expressing unhappiness over the move have stated
that a sub-regional group like this will undermine the
SAARC. In reality, Pakistan is afraid that India's coming
forward with these nations would be a setback for her.

My question to the hon. Minister is whether the
objection of Pakistan would come in the way of implemen-
tation, or would slow down the process of cooperation, with
Nepal, Bhutan and Bangladesh. What steps have been
taken in furtherance of the proposal since December, 1996
when it was mooted ? What is the assistance or concession
India proposes to give taking into account the special needs
of the smaller States ?

SHRI RAMAKANT D. KHALAP: Madam, as regards the
first question relating to objections by Pakistan, | may tell
the hon. Member that it appears that he is not abreast
of the happenings at Maldives. The objections Initially raised
by Pakistan no more hold good. At the discussions which
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are going on in the SAARC Summit at Maldives, we have
been successful in overcoming the objections. This group
of four nations has decided now to go forward with
whatever was planned earlier.

As regards the steps taken subsequent to the meet-
ings, | may inform the hon. Member that meetings have
taken place between the Foreign Ministers of these four
countries first at Kathmandu and then at Delhi. The
discussions will be further taken up. The entire working is
divided into three steps. The first step will be conceiving
the various ideas for the development of these four States.
The second step would be designs, planning and all that.
The third step will be the implementation of the scheme.

As India, among these four countries, happens to be
the best endowed, naturally, we shall have to give more
concessions to other States. But ultimately, this is a
process of cooperation between these four regional nations
within the SAARC. Whatever steps will be taken, in the
various aspects of the sub-regional group, will be beneficial
for all the States involved, that is, India, Bangladesh, Nepal
and Bhutan.

Not only India will benefit out of this; Nepal will benefit,
Bhutan will benefit and Bangladesh also will benefit.

DR. M. JAGANNATH: Madam, what steps have been
taken to allay the concerns and doubts in the minds of
the businessmen from the neighbouring countries to, offer
unstinted cooperation without short term calculation of ¢cost
and benefits ? *

SHRI RAMAKANT D. KHALAP: Madam, the very fact
that trade and investment facilitation and promotion is a
part of this sub-regional group objectives, | may assure
the Member that whatever doubts the businessmen may
have would not remain once the implementation starts. In
fact, on vrious matters like tourism, natural resources and
environment, multi-modal transportation and communica-
tion, energy etc., cooperation will take place.

DR. M. JAGANNATH: Madam, the hon. Minister has
not spelt out the details. My specific question was: what
type of assistance and concessions are being offered ?

SHRI RAMAKANT D. KHALAP: Madam, these are still
in the process of discussion and it will take some time.

SHRI SUDHIR GIRI: Madam, we want that the aims
of SAARC should be successfully achieved and they should
be fruitful to all of us. For this purpose, reciprocal
understanding should be buit up and misunderstanding
should be removed. There is a report in a section of the
Press that Sri Lank and Pakistan have already objected
to the formation of the sub-regional groups inclusive of
Bangladesh, Bhutan, Nepal and India. So, may | know from
the hon. Minister as to what steps will the Government
take to remove the doubts in the minds of Pakistan and
Sri Lanka ?

SHRI RAMAKANT D. KHALAP: Madam, the objections
by Sri Lanka and Pakistan are part of history now. Further
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discussions have taken place and the Summit that is now
on in Maldives has successfully overcome these objections
taised by Pakistan and Sri Lanka at one time. Now,
everybody has accepted that it is necessary that the sub-
regional groups should come forward and they work within
the framework of SAARC. Article 7 of SAARC Charter
permits this type of sub-regional groupings. It is not only
in the interest of these groups to come together and work
together, but it is also expected that the working would
be in the overall interest of SAARC.

SHRI £.V. NARASIMHA RAO: Madam, | am repeating
the same doubt. According to the ground rules of SAARC,
matters concerning all the seven countries are taken up
by SAARC. If it is bilateral, trilateral, quadrilateral etc. within
the seven countries of SAARC, normally it is taken up under
the aegis of the SAARC programmes. If there has been
any change in the ground rules now, at which Summit was
the change made ?

Personally | feel that this is golng to present some
difficulties down the road. So, would the hon. Minister kindly
enlighten the House as to how, according to the ground
rules, this has been done, either by amending the ground
rules or making an exception ? On what basis was this
decision taken ?

If four countries or three countries, by themseives,
come together outside SAARC, that is all right. We had
difficulties in matters concerning India and Pakistan. There
wasya time when we refused even to discuss these things
at the time of the SAARC Summit or at the time of the
SAARC Foreign Ministers' Meetings. We have been rather
quite strict on this particular thing. Would the hon. Minister
elucidate the point a little further ?

SHRI RAMAKANT D. KHALAP: Madam, when this
concept was evolved, no doubt, certain apprehensions were
expressed by Pakistan and Sri Lanka.

It was felt that any sub-groupism within the SAARC
countries may lead to some objections within the whole
regime and perhaps it may lead to some sort of fragmen-
tation. Those may be their ideas and concept. The article
7 of the SAARC Charter reads as under:

“The standing committee may set up action committees
comprising member States concerned with implementation
of projects involving more than two but not all member
States.”

So, India took benefit of this article of the Charter.
We also took benefit of article 10 which spelis out the
principle of unanimity. So, this was taken under article 7
of the SAARC charter. The objections which were raised
during various discussions at various levels and at various
places melted. The talk which was initiated under the
SAARC regime, was sought to be taken out of the SAARC
regime and independently a process was sought to be
implemented. Later on— and particularly now at the
Summit that is going on it was decided that this subject
of regional group which is called the growth quadrangle
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of the four regional member countries of the SAARC would
work within the framework of the SAARC. So, as | said,
these objections no more exist today. | would also request
the hon. Members of this House that we may await the
arrival of our Prime Minister as he is likely to make a
statement tomorrow explaining the discussion that has
taken place in a better way.

SHRI P.V. NARASIMHA RAO: Madam, that would be
correct because it is not at all clear how a particular project
could be taken as an exception or as emanating from the
SAARC ground rules. We will have to be very clear about
it because down the road, as | said, we might encounter
difficulties. So, | would like the Prime Minister, after he
returns, either to take the House into confidence or write
to some of us— the Leaders of the Opposition. Since |
am asking, he may also send a copy to me kindly. | would
like to enlighten myself. | am not at all clear how this has
been done.

SHRI RAMAKANT D. KHALAP: Madam, the suggestion
is well taken. We will implement the suggestion.

Rate of Growth in Employment

*544. SHRI GEORGE FERNANDES: Will the Minister
of LABOUR be pleased to state:

(a) Whether employment in the organised sector
has been declining in the country;

(b)  the extent to which the Government enterprises,
both Union and State, contributed to this decline;

(c) Whether any steps are being contemplated to
increase the rate of growth in employment in both
organised and unorganised sectors; and

(d) if so, the details thereof ?

THE MINISTER OF LABOUR (SHRI M. ARUNA-
CHALAM): (a) to (d) A Statement is laid on the Table of
the House.

Statement

Estimates of employment in the organised sector (all
public sector establishments and all non-agricultural estab-
lishments in the private sector employing 10 or more
workers) as per the information obtained under the Em-
ployment Market Information Programme of the Directorate
General of Employment & Training as on 31st March 1992
to 1996 were as follows:-

Employment (Lakh)

Growth

As on 3ist Sector

March Public Private Total Rate
1992 192.10 78.46 270.56 1.2%
1993 193.26 78.51 271.77 0.5%
1994 194 .45 79.30 273.75 0.7%
1995 194.66 80.59 27525 0.54%
1996 85.12 279.41 1.51%

194.29
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From the above it may be seen that growth of
employment in the organised sector was not significant and
the share of public sector (considering both Central and
State) in the total organised sector employment was of the
order of 70%.

Our of 194 29 lakhs employment in the public sector
as on 31st March 1996 about 35.38 lakhs and 29.20 lakhs
were in the Quasi Government Central and Quasi Gov-
ernment State respectively.

Recognising the high incidence of under-employment
and increasing casualisation of labour, the approach to the
Ninth Five Year Plan has stressed the need for enhancing
employment opportunities for the poor. Greater productive
employment will be generated in the growth process itself
by concentrating on sectors, sub-sectors and technologies
which are labour intensive, in regions characterised by
higher rates of unemployment, and under-employment.
Seven basic services have been identified for priority
attention with an all out efforts for their complete coverage
in a time bound manner. These are safe drinking water,
availability of primary health service facilities, universalisation
of primary education, provision of public housing assistance
to all shelterless poor families, nutritional support to
children, connectivity of all vilages and habitations by roads
and public distribution system targetted to the poor. Thrust
given to the above seven basic services will also generate
employment.

The existing programmes to upgrade the skills of
artisans in rural areas and improving their capabilities with
modern tool kits will be strengthened in the Ninth Plan.
In every district, it is envisaged that the district Rural
Infrastructural Development Fund (RIDF) will be used for
projects which encourage groups of small farmers, artisans,
or landless labourers to organise for skill upgradation,
processing, transport infrastructure or quality improvement,
centred around large agro based projects or identified
centres of regional, national and export demand.

In addition to above, Special Employment Programmes
are in operation to provide employment to the weaker
sections of the population in both rural and urban areas,
which include Integrated Rural Development Programme
(IRDP), Jawahar Rozagar Yojana, Employment Assurance
Scheme in rural areas and Nehru Rozgar Yojana, Prime
Minister's Integrated Urban Poverty Eradication Programme
(PMIUPEP) and Urban Basic Services for the Poor (UBBP)
in urban areas and Prime Minister's Rozgar Yojana
specifically for the educated in both rural and urban areas.
For the balance unemployment the Ninth Plan will also
implement a National Employment Assurance Scheme.

The approach paper to the Ninth Five Year Plan, in
its guidelines for selection of programmes, has inter-alia,
stipulated that schemes which are non-displacing, empow-
ering and labour intensive should have priority.

[Translation]
SHRI GEORGE FERNANDES: Mr. Chairman, Sir,
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whatever the information the Minister has given in his reply,
it shows that during the last five years employment of ten
lac more workers in the organised sector of the country
has resulted in creation of total 8,85,000 new employments.
It is a fact that some new employments have been created
in place of some old employments. But more than 8,85,000
employments have been created out of which 6,66,000
have been created in private sector and 2,19,000 have
been created in public sector. Now, | am troubled about
the position of employment in the Public Sector as shown
in budget presented recently by the Finance Minister, as
per the list provided which contained full details | am
puzzled about two figures.

The first one related to the Railways where there were
15,89,000 employees in 1996, and this number came down
to 15,51.000 in 1998, i.e., in all there was a short fall of
37,000 employments. Whereas there were 5,16,810 police
personnel as per police account of Home Department of
Government of India in 1996. In 1998 their strength went
up by 5,87,347 with an increase of 70,537 police personnel.
| would like to know from the Minister in regard to the
scheme evolved for employment, on one hand employment
opportunities have been curtailed in productive sectors and
to check unemployment a policy of giving employment in
Police department is being adopted, but how long do you
propose to follow this policy ? What is the remedy
measures you have in this regard ?

[English]

SHRI M. ARUNACHALAM: Madam, as far as the public
sector is concerned, | do not have sector-wise statistics.
But | can tell the hon. Member that employment generation
in the organised sector was not substantial. | agree with
the hon. Member on this point. Employment opportunities
have not declined and, at the same time, they have risen
in a satisfactory manner. This has resulted in the perception
that employment opportunities are shrinking in the organised
sector. What is happening is that the increase in the
organised sector is not resulting in a proportional increase
in the employment opportunities. After liberalisation, you will
find from the statistics which | have given that employment
opportunities are not shrinking.

[Translation]

SHRI GEORGE FERNANDES: Mr. Chairman, Sir, | am
unable to understand the point of the Hon'ble Minister, on
one hand he is saying that employment is increasing but
on the other hand, nothing is reducing while liberalisation
policy is going on then, under which policy the employment
opportunity is not increasing or decreasing. How far you
propose to plead in favour of multinational companies.
Hon'ble Minister has not spelt out anything in his lengthy
reply regarding creating of employment opportunities.

[English]

“Labour intensive in regions characterised by higher
rates of Unemployment and under-employment”.
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[Translation]

A new employment policy is going to be formulated.
Your entire economic policy depends on multinational
companies and International powers. As you have been
told in this regard. | would like to ask the hon'ble Minister
about a concrete point. The strength of Bidi workers is 60
lakh in India. The Govt. has made an attempt to close
the Bidi industry by reducing excise on cigarette and
imposing it on Bidi. | can give 25 examples of this kind.
So, | would like to ask the hon'ble Minister to pay attention
to the areas where people are working under self employ-
ment scheme and what measures would be adopted to
save such employment opportunities.

[English]

SHRI M. ARUNACHALAM: Madam, the strategy of the
Government in all the Plans is to increase employment
opportunities and to provide employment to all. So far as
the tax structure and other things are concerned, the hon.
Member should put a separate question to the hon. Minister
of Finance.

SHRI NIRMAL KANTI CHATTERJEE: | think, what he
was underlining is that globalisation, via the Minister of
Finance, means jobless growth. The data provided here
indicates that the growth rate in 1993 was 0.5 per cent;
in 1994, it was 0.7 per cent, and in 1995, it was 0.4 per
cent. It is coming down. My question is very simple. It was
also mentioned in the last paragraph of the reply. “The
approach paper to the Ninth Five Year Plan, in its guidelines
for selection of programmes, has interalia stipulated that
schemes which are non-displacing, empowering and labour
intensive should have priority”. | have one question and
the Minister of Labour should take the help of the Minister
of Finance, if necessary.

The first part of my question pertains to the Planning
Commission, which has ceased to give the figure of
unemployed for so many Plan periods. Would the Minister
request the Planning Commission to supply those figures
and reestablish those figures ? The second part of my
question is that the backlog is increasing because the rate
of growth of employment is less than the rate of growth
of labour. So, the backlog is always being added to. In
which year, is the Minister of Labour expecting to turn this
situation so that the backlog is reduced ?

MR. CHAIRMAN: Please allow the Minister to reply.

SHRI NIRMAL KANTI CHATTERJEE: The third part
of my question pertains to handlooms because the Minister
has mentioned ‘khadi’ as labour intensive. Will he spend
more on handlooms ?

12.00 hrs.

MR. CHAIRMAN: There Is no time. The hon. Minister
may give a quick reply.

SHRI M. ARUNACHALAM: The hon. Member has
conveniently left to mention the growth rate for the year,
1996 which is 1.5 per cent.
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SHRI NIRMAL KANTI CHATTERJEE: The GDP growth
rate is lower and that growth rate Is higher. That is the
contradiction there.

SHRI M. ARUNACHALAM: He has conveniently omitted
to mention that. The estimated number of jobs to be
created by 2002 AD by the end of Ninth Plan comes to
94 milion and they will provide employment.

MR. CHAIRMAN: You may send the hon. Member a
detailed written reply.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Inflation Rate
*545. SHRI KASHI RAM RANA:
SHR! VISHVESHWAR BHAGAT:
Will the FINANCE Minister be pleased to state:

(a)  whether the rate of inflation has crossed double
digit mark despite measures taken by the Government to
control it;

(b) if so, the details of wholesale price index and
consumer price index of the essential commodities during
the last six months;

(c) the reasons for constant increase in both the
price indices;

(d) the weekly rate of inflation on point to point basis
during the above period;

(e) the effect of increase in inflation on the whole-
sale and retail prices of essential commodities; and

(f) the steps taken/proposed to be taken by the
Government to check the price rise and to contain the rate
of inflation ?

THE MINISTER OF FINANCE (SHRI P. CHID-
AMBARAM) (a) The annual inflation rate based on
Wholesale Price Index (WPI) remained at single digit level
throughout 1996-97 reaching a peak of 8 per cent in
December, 1996. It has since declined to 6.35 per cent
by the end of April 1997. However, the inflation rate based
on Consumer Price Index for Industrial Workers (CPI-IW)
peaked at 11.1 per cent in January 19897, declining
thereafter to 10 per cent in March 1997.

(b) The Wholesale Price Index and Consumer Price
Index for Industrial Workers (CPI-IW) for essential com-
modities in the six month period October-March 1996-97
is listed below:
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Essential Commodites

Consumer

1996-97 Wholesale

Price Index Price Index
October 330.4 343
November 333.9 348
December 3354 349
January 332.1 347
February 334 .4 347

March 336.5 N.A.

(¢) The increase in the WPI as also in the CPI-
IW during 1996-97 was due to several factors such as,
the long overdue adjustment in petroleum prices (by 18%),
coal (by 22 per cent), eleciricity (by 10.6 per cent) besides
the 16 per cent increase in issue price of sugar. A decline
of over 3 million tonnes in Wheat production in 1995-96
and the consequent lower procurement of 4 million tonnes
was responsible for the sharp rise in the market price of
foodgrains, especially wheat whose price rose by over 33
per cent.

(d) The weekly rate of annual inflation based on
WPI on point-to-point basis for the past six months is listed
below:

Month

Week ending Annual
Inflation (%)
1 2 3
November 1996 0.2.11.96 6.72
09.11.96 6.47
16.11.96 6.44
23.11.96 6.76
30.11.96 6.67
December 07.12.96 7.15
14.12.96 7.39
21.12.96 7.81
28.12.96 8.05
January 1997 04.01.97 7.75
11.01.97 7.57
18.01.97 7.28
25.01.97 7.53
February 01.02.97 8.03
08.02.97 7.83
16.02.97 7.85
22.02.97 7.77
March 01.03.97 7.75
08.03.97 7.78P
15.03.97 7.65P
22.03.97 7.51P
7.35P

29.03.97
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1 2 3
April 05.04.97 6.99P
12.04.97 6.64P
19.04.97 6.54P
6.35P

26.04.97

P= Provisional

(e) Nearly 40 per cent of the WPI based annual
inflation rate at the end of March 1997 was contributed
by the rise in the price of essential commodities. However,
in the CPI-IW based inflation, the contribution was even
higher (44 per cent) as on February 1997 because of higher
weight of the food items in the CPI-IW.

() Apart from the demand side measures to
contain monetary growth to 15-15.5% in 1997-98, as also
limiting the fiscal deficit to 4.5% of GDP, the Government
shall continue to undeitake effective supply side measures
such as improved delivery and targeting through public
distribution system, augmenting of public stocks of foodgrains
through imports if necessary, as also liberal trade policy
for import of critical essential commodities such as edible
oils, pulses and sugar. Reduction in Bank lending rates
as also further reduction and rationalization in excise and
custom duty rates is expected to improve further the
competitiveness of the industry and thus check escalation
in prices.

[English]
Tatkal Scheme
*546. SHRI DADA BABURAO PARANJPE:
DR. LAXMINARAYAN PANDEY:
Will the PRIME MINISTER be- pleased to state:

(a) whether the Government have assessed the
success of modified “Tatkal" scheme;

(b) if so, the outcome thereof;

{c) the number of cooking gas connections so far
released in each State under the said “Tatkal" gas
connection scheme;

(d) the number of LPG agencies allotted under this
scheme;

(e) the extent to which this scheme has affected
the poor, waiting in the queue for long periods;

(f) whether it is proposed to review the implemen-
tation of the scheme; and

(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI! T.R. BAALU):
(a) Yes, Sir.

(b) The modified Tatkal scheme has been imple-
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mented effective 20th February, 1997 and it has received
overwhelming response from the customers in the country.

(c) The number of LPG connections released under
the modified Tatkal Scheme throughout the country till
30.4.97 is 506164.

(d)  All existing distributors have been authorised to
release LPG connections under Tatkal Scheme.

(e) The waitlisted registrants will not be adversely
affected by the Tatkal Scheme because at present only
10% of the annual enrolment plan has been reserved for
release of LPG connections under Tatkal Scheme and
balance 90% enrolment has been reserved for release of
connections against waiting list, Ministry of Petroleum and
Natural Gas priorities, releases in Hill market and Taj
Trapezium area etc. Moreover, the enrolment being made
so far this year is almost double of previous year and more
persons will get connections from the waiting list.

(f) The release of LPG connections under Tatkal
Scheme is an ongoing activity; hence constant review is
being made in the implementation of the scheme.

(g) Does not arise in view of (f) above.
Loan to Air Operators

*547. SHRI MANGAL RAM PREMI : Will the Minister
of FINANCE be pleased to state:

(a) whether the Government propose to review loan
norms to provide funds to private air operators in the
country;

(b) if so, the details thereof alongwith the present
position of the proposal;

(c)  whether the Government also propose to review
loan norms to provide funds to small and medium traders;
and

(d) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) and (b) Airline Industry is like any other
Industry and credit is extended to it within the framework
of guidelines as applicable to the Industrial Sector. As part
of the Monetary and Credit Policy for the first half of 1997-
98, Reserve Bank of India (RBI) has announced on April
15, 1997, several measures in order to improve credit
delivery system. Two important measures announced by
RBI, having bearing on financing of private air operators,
are :

U] it would not be obligatory on the part of banks
to form a consortium even If the credit limit per borrower
exceeds Rs. 50 crore. The need based finance required
by the borrowers may, therefore, be extended by banks
either entirely on their own, subject to observance of
exposure limits or in assoclation with others banks. As an
alternative to sole/multiple banking/consortium arrange-
ment, banks are free to adopt syndication route, irrespec-



29  Written Answers

tive of quantum of credit involved, if the arrangement suits
the borrower and the financing banks.

(ii) Banks have been given full operational freedom
in assessing the working capital requirements of borrowers.
Accordingly, banks are now free to evolve their own
methods of assessing the working capital requirements of
borrowers within the prudential guidelines and exposure
norms, already prescribed. The loan policy in respect of
each broad category of industry shall be laid down by every
bank with the approval of its Board of Directors. All earlier
instructions relating to maximum permissible bank finance
have been withdrawn.

(c) and (d) RBI has reported that there is no proposal
at present to review the guidelines issued by it for financing
small traders by commercial banks under priority sector
lending. As regards medium traders, as part of monetary
and credit policy measures announced by RBI on April 15,
1997, banks are free to evolve their own methods/norms
for assessing the working capital requirement of medium
traders, within the prudential guidelines and exposure
norms.

[Translation]
Consumption of Petroleum Products
*548. SHRIMATI PURNIMA VARMA:
SHRIMATI SUSHMA SWARAJ:
Will the PRIME MINISTER be pleased to state:

(a) the demand and consumption of Petrol and
petroleum products by each of the vital sectors in the
country during the last three years;

(b) whether the consumption has rapidly increased
during the above perird,;
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consumption of petrol and petroleum products in each of
the vital sectors; and

(e) the success achieved in conservation of petrol
and petroleum products in monetary terms during the last
three years ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The sector-wise consumption of major petroleum
products during 1993-94, 1994-95, 1995-96 and 1996-97
(April-January) is given in the attached Statement. .

(b) and (c) The consumption of petroleum products
increased during the above period. This is mainly due to
increase in the economic activities of the country in various
sectors including industry, transport, etc.

(d)  Curbing the consumption of petroleum products
would have an adverse impact on the growth of the
economy of the Country.

The Government have initiated various steps to pro-
mote conservation of petroleum products in the transport,
industrial, agricultural and domestic sectors. These include
adoption of measures and practices which are conducive
to increase fuel efficiency and training programme in the
transport sector, modernisation of boilers, furnaces and
other oil operated equipments with efficiernt ones and
promotion of fuel efficient practices and equipment in the
industrial sector; standardisation of fuel efficient irrigation
pumpsets and rectification of existing pumpsets to make
them more energy efficient in the agricultural sector and
development as well as promotion of the use of fuel efficient
equipment and appliances like kerosene and LPG stoves
in the household sector.

(d) As a result of various measures taken for
conservation of petroleum products, an estimated saving
of Rs. 838 crores, Rs. 969 crores and Rs. 1102 crores

if so, the reasons for the increase;

(c)
(d)

was achieved during the years 1993-94, 1994-95 and 1995-

the steps taken by the Government to curtail 96 respectively.

Statement
Demand/Consumption of Petrol and Petroleum Products
(‘'000' Tonnes)

Total

Year Consumption % Growth Petrol % Growth
1993-94 60812 - 3834 -
1994-95 65487 7.7 4141 8.0
1995-96 72569 10.8 4679 13.0
1996-97* 77219 6.4 4980 6.4

Provisional.

Note : It is presumed that the total petrol is being consumed by transport sector only.
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Sector-wise Consumption of Major Petroleum Products
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32

('000' Tonnes)

Sector

1993-94 1994-95 1995-96 1996-97* Growth Rate(%)
(Apl.-Jan) 1994-95 1995-96
1 2 3 4 5 6 7
L.P.GAS

1.  Domestic 2423 2762 3053 2678 14.0 10.5
Commercial/industry 635 654 736 624 3.0 125
Others 55 18 60 50 -67.3 233.3
TOTAL: (1+2+3) 3113 3434 3849 3352 10.3 121

NAPHTHA )

1. Fertilizers 2172 2495 2669 1953 14.9 7.0
Petrochemicals 1013 831 959 967 -18.0 154
Others 6 74 41 30 11333 -44 .6
TOTAL: (1+42+3) 3191 3400 3669 2950 6.5 7.9

H.8.D.O.

1. Transport 23059 24742 28034 24348 7.3 13.3

2.  Plantation/Food 494 621 789 446 25.7 271
Power Generation 115 229 167 157 99.1 =271
(Utilities)

Industry 1512 1783 2386 2087 17.9 338
Misc. Services 698 886 878 719 26.9 -0.9
TOTAL: (1+2+3+4+5) N 25878 28261 32254 27757 9.2 14.1

L.D.O. (REGULAR)

Transport 82 83 272 191 1.2 227.7
Plantation/Food 36 35 41 28 -2.8 171
Power Generation 182 165 166 148 -9.3 0.6
(Utilities)

Industry 625 641 700 513 2.6 9.2
Misc. Services 437 441 128 93 0.9 -71.0
TOTAL: (14+2+43+4+5) 1362 1365 1307 973 02 —-4.2

F.O. (REGULAR)

Transport 405 440 321 236 8.6 -27.0

2.  Plantation/Food 186 188 214 199 1.1 138

3. Power Generation 490 580 720 618 18.4 24 1
(Utilities)

Industry 3603 3944 4836 3693 9.5 22.6

5. Misc. Services 342 685 405 322 100.3 -40.9
TOTAL: (1+2+3+4+5): 5026 5837 6496 5068 16.1 11.3
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1 2 3 4 5 6 7
LSHS/HHS.

1 Transport 12 2 3 3 -83.3 50.0

2.  Plantation/Food 40 27 32 20 -325 18.5

) Power Generation 1676 1624 1747 1340 -3.1 76
(Utilities)

o 4. Industry 2366 2258 2246 1962 —4.6 -0.5

5. Misc. Services 72 141 161 138 95.8 142

v 41 66 4__052 _ 3463 -2.7 3.4

4189

TOTAL: (1+2+3+4+5)

* Provisional
- [English]
Brain Drain
*549. SHRI SYDAIAH KOTA:
SHRI L. RAMANA:
Will the PRIME MINISTER be pleased to state:

(a) whether there has been a marked increase in
the flight of middle-level and experienced personnel from
Indian Space Research Organisation to foreign countries
and private organisations;

(b) it so, the number of such personnel who
resigned during the last three years, year-wise; and

(c) the steps taken to check this brain drain and
the position of filing up posts becoming thus available so
that the programme and activities of Indian Space Re-
search Organisation do not suffer 7

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Scientists/
Engineers leaving Indian Space Research Organisation is
not a totally new phenomenon as there have been
resignations in the past also. However, in the recent past,
there has been an increase in the number of persons
feaving the organisation. Personal reasons have been cited
by the persons, while leaving the organisation.

(b) The number of Scientists/Engineers who have
resigned during the last 3 years is given below:

1994 — 59
1995 -_ 114
1996 —_ 142

- (c) Increased housing facilities, further opportunities
bor academic and related activities including further studies,
mnhancement of interface between Scientists and industry
kre among the steps proposed to check the brain drain.
Ihe posts vacated by them are being filled based on the
,ﬁssessment of programmatic requirements.

Auction of Papers of Mahatma Gandhi

*550. SHRI SHIVANAND H. KOUJALGI: Will the
PRIME MINISTER be pleased to state:

(a) whether Government are aware of the question
raised in the British House of Commons sometimes in
November, 1995 by the convenor of Indo-British Parliamen-
tary Forum, as reported in Hindu dated 9.11.96, to ban
the auction of papers of Mahatma Gandhi by Phillips
auctioneers and to return them to the ‘Navjeevan Trust
set up by Mahatma Gandhi; and

(b) if so, the steps taken by the Government to
retrieve these valuable papers for return to the Navjeevan
Trust ?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) :
(a) and (b) information is being collected and will be laid
on the Table of the House.

[Translation]
Foreign Debt
*551. SHRI PAWAN DIWAN:
DR. RAMESH CHAND TOMAR:

Will the Minister of FINANCE be pleased to
state:

(a) the amount of foreign debt on the country as
on March 31, 1997, Country-wise and agency-wise;

(b) the per capita foreign debt of the country as
on March 31, 1997;

(c) the amount of interest paid during each of the
last three years upto March 31, 1997,

(d) whether the Government have formulated any
scheme to reduce the burden of foreign debt of the country;
and

(e) if so, the details thereof ?
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THE MINISTER OF FINANCE (SHRI. P. CHIDAM-
BARAM): (a) As per the latest available estimate, the
foreign debt outstanding on March 31, 1996 was US § 92.2
billion. The share of multilateral (including IMF) agencies
and bilateral (from bilateral Governments and Governmen-
tal agencies including debt denominated in rupees) agen-
cies accounted for US $ 30.9 billion and US $ 26.9 billion
of the total respectively. Other sources (such as commer-
cial, export credits and NRI deposits including short term)
accounted for the balance US $ 34.4 billion.

The total foreign debt cannot be quantified by country
of origin since there are components, e.g. multilateral,
which by definition are not bilateral. In addition, bond
holdings have an investor profile spread across countries.
They also change hands when traded at exchanges.

(b) As per the available estimates, the per capita
foreign debt in 1995-96 was US $ 100.7.

(c) The interest payment during the last three years
upto March 31, 1997 is as under:

1994-95 1995-96 1996-97*
(US Dollar millions)
Interest Payments 4009 4315 4719

*Provisional Estimates

(d) and (e) The Government has been following a
prudent debt management strategy, the main features of
which include sustaining a high growth rate of exports,
encouraging non-debt creating capital inflows and keeping
the maturity structure as well as the total amount of external
debt within prudent limits. As a result, debt to GDP ratio
declined from the high of 41.0 per cent in 1991-92 to 28.7
per cent in 1995-96.

Scheme for Labourers

*552 SHRI CHAMAN LAL GUPTA: Will the Minister
of LABOUR be pleased to state:

(a) whether any scheme has been evolved to look
after the problems of the migrant labour working in different
States/UTs;

(b) if so, the details thereof;

(c) whether large number of poor workers from
Bihar, Orissa, Madhaya Pradesh and other parts of the
country are working as labourers in Jammu and Kashmir;

(d) if so, whether any study has been conducted
about their problems;

(e) if so, the number of such labourers in 1896 and
at present;

(f) whether any system has bean evolved at the
union level to provide Ration to these labourers under the
PDS; and
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(g) if so, the details thereof ?

THE MINISTER OF LABOUR (SHRI M. ARUNA-
CHALAM): (a) to (d) A statement is attached.

(e) to (g) Information is being collected and will be
laid on the Table of the House.

Statement

(a) and (b) Government have enacted the Inter-State
Migrant Workmen (Regulation of Employment and Condi-
tion of Service) Act, 1979 which aims at protecting the
interests of such migrant workmen as have been recruited
through or by a contractor in a State to work in an
establishment in another State. The Act inter-alia provides
for registration of employer and licensing of contractor,
issue of pass books to workmen, payment of wages at
the same rate payable to the local labourers, payment of
displacement allowance, journey allowance, suitable resi-
dential accommodation, medical facilities, protective cloth-
ing and intimation of fatal accidents etc.

(c) Jammu & Kashmir reported 9949 migrant
labourers mostly from the States of Orissa, Bihar and
Rajasthan in April, 1994.

(d) The National Commission on Rural Labour
(NCRL) (1987-91) appointed a Study Group on migrant
labour in order to understand the nature, magnitude and
intensity of the problems of the inter-state migrant work-
men, their socio-economic condition and the factors respon-
sible for migration and to enquire into the implementation
of the Inter-State Migrant Workmen Act, 1979.

Contract Labour
*553 SHRI YELLAIAH NANDI:
DR. AKK. PATEL:
Will the Minister of LABOUR be pleased to state:

(a) whether the Supreme'Coun delivered a judge-
ment regarding contract labour during September 1895;

(b) it so, the important points dealt with in the
judgement;

(c) whether the Government have made any study
in regard to major facilities like medical, casual leave,
canteen, insurance and provision of compensation etc. in
case of death of contract labourers; and

(d) i so, the action taken by the Government in
this regard ?

THE MINISTER OF LABOUR (SHRI M. ARUNA-
CHALAM) : (a) and (b) A judgement of the Supreme Court
on Contract Labour in the case of Gujarat electricity Board
Thermal Power Station—Ukal—Gujarat Vs. Hind Mazdoor
Sabha & Others dated Sth May 95 has been published
in the All India Reporter in the month of September 95.
The important points dealt with in the judgement are as
under:-
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1. Section 10 of the Act does not provide for
determination of the status of the workmen of the erstwhile
contractor once a notification prohibiting employment of
contract labour is issued under that Section by the
appropriate Government.

2. In the event of abolition of contract the workmen
are in a worse situation since they can neither be employed
by the contractor nor is there any obligation on the principal
employer to engage them in his establishment.

3. Although the object of the legislation is benevo-
lent, it has not provided any relief for the concerned
workmen after the contract is abolished.

4, The rationale of the legislation in not providing
for automatic absorption of the existing contract labour in
the principal establishment on abolition of contract labour
is not clear.

5. The industrial adjudicator, however, may not be
inhibited by such lacunae or omissions in law.

6. The industrial adjudicator has the jurisdiction to
change the contractual relationship and made new con-
tracts between the employer and the employees under the
Industrial Dispute Act, 1947.

7. In all cases where contract labour is abolished
the industrial adjudicator, depending upon the facts of the
case, will be the authority to direct the principal employer
to absorb such of the workmen of the erstwhile contractor
- and on such terms he may determine on the basis of the
relevant material before him.

The Supreme Court of India inter-alia also recom-
mended that:-

(a) all undertakings which are employing the con-
tract labour system in any process, operation or work which
satisfies the factors mentioned in clauses (a) to (d) of
Section 10 (2) of the Act, should on their own, discontinue
the contract labour and absorb as many of the labour as
Is feasible as their direct employees;

(b) both the Central and the State Governments
should appoint Committees to investigate the establish-
ments in which the contract labour is engaged and where
on the basis of the criteria laid down in clauses (a) to (d)
of Section 10 (2) of the Act, the contract labour system
can be abolished and direct employment can be given to
the contract labour. The appropriate Government on its own
should take initiative to abolish the labour contracts in the
establishments concerned by following the procedure laid
down under the Act.

(c) the Central Government should amend the Act
by incorporating a sultable provision to refer to the industrial
adjudicator the question of the direct employment of the
workers of the ex-contractor in the principal establishment,
when the appropriate Government abolishes the contract
labour.

(c) and (d) The Labour Bureau, under the Ministry of
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Labour, from time to time conducts surveys on contract
labour in different areas of work. So far 39 such surveys
have been conducted, 38 of which have been published
in the form of reports. These surveys which began in 1956-
57 with one on Contract Labour in lron Ore Mines. These
surveys inter-alia cover the following aspect affecting
Contract Labour:-

Hours of Work.

Rest Intervals.

Night Shifts Working.

Leave and Holidays with Pay.
Housing Accommodation.
Compensation for Accident.

Maternity Benefits.

® N o o s N o

Provident Fund.

©

Gratuity and Pension Scheme.

10. Trade Unionism and Grievance Handling Machinery.
11. Conservancy.

12. Washing Facility.

13. First Aid Box.

These survey reports are informative and useful for
Government in policy making and legislation in the area
of contract labour.

Price of Petroleum Products
*554. SHRIMATI LAKSHMI PANABAKA :
SHRI SURESH PRABHU :
Will the PRIME MINISTER be pleased to state:

(a) whether the Government propose to increase
the price of petrol and petroleum products;

(b) if so, by when and the situation leading to the
revision of price;

(c) whether the Government have studied the
adverse impact of the increase in petroleum prices on the
economy; and

(d) i so, the steps taken to avoid the frequent
increase in the petroleum prices ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (d) The prices of petroleum products are administered
by the Government through the Oil Pool Account mecha-
nism. The oil pool accounts are supposed to be self
balancing. it was estimated that the cumulative outstandings
of the oil companies would be Rs. 5700 crores by 31.3.96.
However, the pool account got adversely affected in Oct.
96 due to steep increase in the prices of the crude oil
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and petroleum products in the international market, Rupee-
Dollar exchange rate variation, increase in the Rail freight
and changes in the Customs and Excise duty announced
in the Finance Bill for 1996-97. The cumulative outstandings
of the oil companies from pool account are estimated to
be Rs. 15,500 crores as on 31.3.97 and projected to be
Rs. 24,500 crores by 31.3.98 if remedial measures are not
taken.

The mounting outstanding have resulted in oil com-
panies experiencing severe cash crunch necessitating them
to resort to huge borrowings which are estimated to be
Rs. 23,000 crores by 31.3.97.

The position of the oil pool account is being monitored
on a continuous basis and Government is exploring various
options to contain the deficit in the oil pool account.

Petroleum Products
*555. SHRI MULLAPPALLY RAMACHANDRAN:
SHRIMAT!I VASUNDHARA RAJE:
Will the PRIME MINISTER be pleased to state:

(@)  whether the Oil and Natural Gas Corporation
and Oil India Limited propose to launch a major programme
to step up deep water exploration to discover new
hydrocarbons reserves to off-set the adverse impact on oil
production due to declining production from existing oil and
gas fields;

(b) if so, whether a two day International Confer-
ence on deep water exploration technology was held in
March, 1997;

(c) the main recommendation made at the confer-
ence;

(d) whether any areas have been identified;

(e) if so, the time by which the work is likely to
be undertaken in these areas;

(f) the initial total expenditure likely to be involved
on these projects;

(g) the areas likely to be covered during 1997; and

(h) the number of foreign and Indian companies
likely to be involved in this task ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R. BAALU):
(a) Yes, Sir. ONGC has taken up a programme for deep-
water exploration.

(b) Yes, Sir.

(c) The Conference took stock of the various
technological options now available for substantially reduc-
ing the cost of deep water exploration.

(d). (e) and (g) Two locations in the Kerala-Konkan
oftshore and one location each in Cauvery and Krishna-
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Godavari offshore have been identified. Drilling is likely to
commence in Kerala-Konkan offshore in December, 1997.

(f) The estimated expenditure in 1997-98 in drilling
and upgradation of the drillship is Rs. 82 Crs,

(h) ONGC may hire the services of internationally
reputed deep-water drilling companies.

Shortfall in Revenue Collection

*566 SHRI SOMJIBHAI DAMOR: Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that there is shortfall in the
revenue collection in respect of Excise & Customs during
last year;

(b) whether it is also a fact that there is an increase
in the smuggling activities;

(¢)  whether malpractices in transfer/postings of se-
niortop level officers in the Excise & Customs are mainly
responsible for this State of affairs;

(d) whether performance-based posting policy will
be enforced to reduce favouritism; and

(e) it so, details thereof ?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) So far as revenue collection is concerned,
according to provisional figures both Central Excise Rev-
enue and Customs Revenue collected during 1996-97 have
been higher than that in 1995-96. However, there is some
shortfall in respect of Customs duties in comparison to the
ravised Budget Estimates that was fixed for 1996-97.

(b) There is no report to suggest that there is any
increase in smuggling activities.

(c) to (e) The postings/transfers of seniortop level
officers in the Department both in Excise and Customs side
are made having due regard to the prescribed policy
guidelines for postingsAransfers of officers at various levels
and after taking into account the administrative exigencies
as well as suitability of officers for certain specific assign-
ments.

Target Group of RRBs

*557. SHRI KRISHAN LAL SHARMA: Will the Minister
of FINANCE be pleased to state:

(a) whether the Regional Rural Banks, were set up
primarily to cater the target groups in rural areas;

(b) whether the Government have now diverted
from its original stand and has directed the Regional Rural
Banks to finance 60 percent of their total landing to non-
target groups; and

(c) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI P. CHAIDAM-
BARAM) : (a) to (c) Regional Rural Banks (RRBs) were
set up with the following broad objectives :-
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(i) To take banking services to the door steps of rural
masses particularly in hitherto unbanked far flung
rural areas.

(i) to make available institutional credit to the weaker
sections of the society;

(iii) To mobilise rural savings and channelise them for
supporting productive activities in rural areas;

(iv) to create a supplementary channel for flow of
credit from the central money market to the rural
areas;

(v) to generate employment opportunities in rural
areas; and

(vi) to bring down the cost of purveying credit in rural
areas. '

Sustained viability of their operations is necessary if
the RRBs are to meet these objectives. In the context of
the need for ensuring viability of RRBs and ensuring the
flow of adequate and sustainable credit to the rural sector,
Government/Reserve Bank of India (RBI) have taken a
number of steps to improve viability of the operations of
RRBs which, inter-alia, include deregulation of interest
rates, application of prudential accounting norms in a
phased manner, preparation of bank specific development
action plans, widening the range of services and to finance
non-target groups to the extent of 60% of their fresh
lendings with their service area.

Further, RBI have recently stipulated that, beginning
from 1st April, 1997, the advdnces of RRBs to priority
sector borrowers should constitute 40% of their out-
standing advances, as in the case of commercial banks.
Within the over-all target of 40%, the advances granted
to weaker sections of the society should constitute 25%
of the priority sector advances (10% of total outstanding
advances). RBl have reported that this will further make
the lending operations of RRBs vibrant in addition to
ensuring uniformity in approach on lending alongwith
commercial banks. These policy changes seek to provide
a level playing field to RRBs to enable them to perform
their functions in a viable and sustainable manner.

Ways and Means Advances
*558 SHRI ANNASAHIB M.K. PATIL:
DR. C. SILVERA:

Will the Minister of FINANCE be pleased to
state: .

(a) whether the Government are considering drastic
restructuring/changes in the present system of ways and
means advances (WMA) drawn by the State Governments;

(b) if so, the details of the proposals under con-
sideration suggested by RBI in this regard;

(c) the details of decisions taken/proposed by the
Government in the matter; and
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(d) the details of other steps proposed to put a cap
on Government's debt ?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM) : (a) No, Sir.

(b) and (c) Do not arise.

(d) State Gowvts. are allowed to borrow within the
limits given in the Annual Plans through the instruments
of market borrowings and negotiated loans. They also have
to seek Govt. of India's approval under Article 293 for
incurring any debt. Govt. of India endeavours to contain
the level of debt by lowering the fiscal deficit through efforts
to raise non debt receipts and control of expenditure.

Hydroelectric Power Projects

*559. SHRI SAT MAHAJAN Will the PRIME
MINISTER be pleased to state:

(a) the number and names of hydro-electric power
projects in the country, State-wise;

(b) whether there are some hindrances in the
execution of some of the power projects;

(c) if so, the details thereof, project-wise;

(d) the steps being taken to remove the hindrances;
and

(e) the present position of the execution of Nathpa-
Jhakri and Chamera-ll Power Projects in Himachal
Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) There
are, at present, 74 hydro-electric power projects (above
3 MW) under execution in the country. Project-wise details
and the reasons for delay in the execution of the projects
are given in the enclosed statement.

Amongst the factors which have adversely affected the
execution of hydel projects are fund constraints, environ-
mental are rehabilitation aspects, law and order problems,
geological problems, etc.

(d) Following steps have been taken to remove the
hindrances in execution of some of the hydro projects:

The Net Budgetary Support (NBS) for hydel projects
being executed by the Central Sector Corporations has
been substantially increased from Rs. 5§33 crores in 1996-
97 to Rs. 866 crores in 1997-98. In addition, Rs. 617 crores
have been assured and will be provided in the Budget of
1997-98 for Central sector hydel projects namely, Tehri,
Dulhasti, Uri, Rangit and Kopili. The Government also
announced in January 1995 a package of incentives for
hydro projects to be commissioned on or after 1.1.1997
to encourage greater private sector participation in hydel
projects.

The Ministry of Power had constituted a Committee
under the Chairmanship of Shri M.K. Sambamurti on 26th
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August, 1996 to suggest development of hydro projects
including involvement of the Private Sector. The Committee
submitted its report on 27th March, 1997. The recommen-
dations made by the Committee would be incorporated

while formulating a National Policy on hydel develop-

ment.

(e) The Nathpa Jhakri Hydroelectric Project (6x250
= 1500 MW) in Himachal Pradesh is under execution. The
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civil works of the project are in progress and orders for
most of equipment have since been placed. As per present
indications, the project is scheduled to be commissioned
in March, 2002.

Chamera Stage-ll project in Himachal Pradesh is
entrusted to National Hydroelectric Power Corporation
(NHPC) tor execution. The Project is being processed for
investment approval.

Statement

As On 15.04.97

Sanctioned Hydro Electric Schemes (Capacity yet to be added)

SUMMARY

Region Central State Private Total

Sector Sector Sector
(No. of (No. of (No. of) (No. of
Project) Project) Project) Project)
Northern 3170 1930 1273 6373
(4) (10) (6) (20)
Waestern NIL 4455 490 4945
amn () (13)
Sourthern NIL 2475 8 2483
(20) m (21)
Eastern 770 1835.50 NIL 2605.50
() (11) (13)
North-Eastern 480 159 NiL 639
2 (5) @)
Total 4420 10854.50 1771 17045.50
(8) (57) () - (74)

Note : 1. The figures in the brackets above are number of hydro projects under execution.
2. The figures above the brackets indicate the project size in Mega Watts (MW).

Sl. Name of Project/ Comm. Reasons for Delay
No. State/inst. Cap. (MW) Sch.
Date of Sanction Original/L atest
(1) (2 3) (4)
A. CENTRAL
1. Nathpa Jhakri (NJPC) 1995-97 Delay in award of civii works. Poor performance of
H.P./6 x 250 — contractors.
05.04.89 2001-02
2. Dulhasti (NHPC) 1994-95 Geological problems in HRT Law and order problem leading
J&K/3 x 130 — to contractual problems.
12.7.89 (Bilateral) 2000-01
3. Tehri St. | (THDC) 1981-82 Fund constraints, Award of major works, Rehabilitation of
U.P/4a x 250 —— oustees, Uttarakhand Agitation.
02.06.72 2000-01

(For 4 x 150 MW)
PIB-23.01.92




VAISAKHA 24, 1919 (Saka)

45  Writtan Answers
m @
4. Dhauliganga-l (NHPC) 1998-99
08.04.91 —_—
2004-05
5. Koel Karo (NHPC) 1999-2000
Bih./4 x 172.5+1 x 20 _—
14.11.91 2004-05
6. Rangit-lll  (NHPC) 1994-95
Sik/3 x 20 —_—
18.04.90 1998-99
7. Ranganadi (NEEPCO) 1994-95
Ar. P/3 x 136 _—
11.08.86 1998-99
4/87 (CCEA)
8. Doyang (NEEPCO) 1994-95
Nag./3 x 25 —_
12. 07. 89 1997-98
B. STATE SECTOR NORTHERN REGION
9. Ghanvi 1994-95
HP./3 x 7.5 —_—
15.12.87 1999-2000
10. Lariji 1990-92
HP./3 x 42 -
30.03.87 10th Pl
11. Upper Sindh-li 1988-89
(a) J&K/ 2 x 35 _—
22.11.83 1998-99
11. Upper Sindh Extn. 1993-94
(b) J&K/ 1 x 35 B ——
20.06.89 1998-99
12. Kishanganga 2006-07
J&K/3 x 110 —_—
2006-07
13. Sewa ST. |lI 1997-98
J&K/3 x 3 —_—
1997-98
14. Chenani St. Il 1997-98
J&K/3 x 2.5 —_—
1997-98
15. Ranijit Sagar 1991-93
Pun/4 x 150 ——
26.05.86 1998-99
16. Sobla 1993-94
UP/ 2 x 3 —
03.10.88 1997-98

To Questions 46

(4)

Fund constraints.

Land acquisition & Rehabilitation, Paucity of fund.

Slow progress of civil works due to dispute with contractor
on the revision of rates.

Delay in procurement of tunnelling equipment. Delay in
award of major works of PH and dam. Fund Constraints.

Law & Order problem, Change in capacity and other
parameters, Delay in land acq., Fund Constraints. Contract
failures, Delay in finalisation of dam contract.

Env. & Forest Cl. already obtained Project expected to start
shortly.

Tieing up of funds from external/domestic agencies Funds
constraints.

Law and order problem. Dispute with M/s TSL and fixation
of new agency for fabrication of penstocks.

Law and order problem.

Land acquisition. Forest clearance. Floods in Sept, 88 Slow
progress of dam fill placement due to delay in erection of
belt conveyor system

Delay due to natural calamities in Jan. 93 and again in
Aug. 94




47  Written Answers MAY 14, 1997 To Questions 48
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17. Lakhwar Vvasi 19898-90 Progress slow due to fund constraints.
U.P/3 x 10042 x 60 —_—
Jan. 1976 Beyond
9th Plan
18. Maneri Phali-ll 1989-90 Funds constraints.
UPJ/4 x 76 —_—
27.1.81 2001-02
19. Kadana PSS Extn. 1985-86 Unit erection.
Guj/2 x 60 _—
26.6.72 1995-98
20. Sardar Sarovar 1994-96 Construction on main dam for raising of height upto 110m
Guj/M.P./Mah. —_— Treatment of fissure in PH cavern. R&R problem. Non-
(6 x 200 + 5 x 50) 1998- avallability World Bank & OECF Assistance.
(Joint project of 2002
Guj./ M.P./Mah.
in ratio of
16:57:27)
05.10.88
21. Bansagar Tons 1989-91 R & R problem of outsees of Bansagar dam. Fund
PH Il & Il (M.P) —_— constraints.
2 x 15+ 2 x 20 2000-01
. 30.06.84
22. Bansagar Tons PH IV 1996-97 R&R problem of oustees of Bansagar dam. Finalisation of
MP/ 2 x 10 —_— executing agency.
31.07.92 2001-02
23. Indira Sagar 1997-2000 R&R problem Project finance.
(Narmada Sagar)
MP./8 x 125 _—
06.09.89 2000-06
(2 units
in 8th
Plan)
24. Indira Sarovar 1989-91 MOEF clearance.
(Bodhghat) ——
MP/ 4 x 125 2006-07
25. Rajghat 1995-96 Cash flow problem (Non payment of share by UPSEB)
UP/MP/3 x 15 _—
(Joint project 1998-99
of UP/ MP. in
ratio of 50:50)
01.08.91
26. Warna 1989-90 Delay in PH civil works & erection of units.
Mah/2 x 8 —
14.07.86 1997-98
27. Kovna St. IV 1995-96 Delay in ordering TG sets & PH civil works.
Mah./4 x 250 —_—
04.08.89 1998-99
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28. Dudhganga 1990-92 Delay in PH civil works & erection of units.
Mah./2 x 12 —
26.4.88 1997-99

29. Ghatghar PSS 9th Plan Low priority by State Govt.
Mah./ 2 x 125 —_—
11.08.92 2001-03

SOUTHERN REGION

30. Srisailam LBPH 1993-95 Delay in award of civil works Delay in civil works of HRT
AP./6 x 150 —_— & TRT on a/c of revision of rates by contractor. Strike by
1.09.86 1999-2002 contractor from Feb, 95 to Aug, 95.

31. Singur 1993-94 Delay in award of civil works. Cash Flow problems
APJ/2 x 75 _—
15.05.93 1997-98

32. A.P. Power House 1982-83 Delay in excavation of PH due to non-issue of license for
at Balimela —_— blasting operation by Orissa Gowt.
APJ/2 x 30 2001-02
25.02.77

33. Dandeli 1987-88 Forest Clearance.
Ktk./2 x 30 —_—
14.06.80 Beyond 9th Plan

34. Kalinadi St. Il 1987-88 Delay in finalisation of WB loan agreement. Cancellation
Ktk/3 x 40 + 3 x 50 — of WB loan. Delay in erection of units. Delay in diversion
14.05.80 1997-98 of forest land for rehabilitation purposes. Cash flow prob-

lem. Slow progress of PH, dam civil works.

35. Brindavan 1993-94 Delay in land acquisition. Delay in commencement of works.
Ktk./2 x 6 —
10.04.90 1999-2000

36. Bhadra RBC (Adl. 1993-94 Delay in start of works due to non completion of the repair
Ktk/1 x 6 unit) — works of breached canal.
10.04.90 1998-99

37. Sharavathi T.R. 1993-94 Cancellation of WB loan. Suspension of works due to non
Ktk/ 4 x 60 —_— issue of MOEF clearance.
06.05.87 1998-2001

38. Bedthi) Gangavali) 1985-86 MOEF clearance.
Ktk/2 x 105 —_—
02.04.79 Beyond 9th Plan

39. Lower Periyar 1990-91 Slow progress of civil works. Stoppage of works since May/
Ker./3 x 60 —_— June, 91 till Oct..93. Termination of NPCC Contracts.
03.02.83 1996-98

40 Malankara 1990-91 Delay in civil works. Revision in capacity.
(Muvathupuzha) —_—
Ker/3 x 3.5 1999-
Aug, 1986 2000

(for 2 x 3.5 MW)
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41. Kakkad 1980-81 Delay in commencement of civil works. Frequent labour
Ker/2 x 25 —_— strikes. Fire accident in 10/92. Flooding of PH due to rains .
10.09.76 1997-98 in Oct.,, & Nov., 92 Strike by power 1.C. Tunnel contractor

from 9/95 to 7/96.

42, Poringalkuthu 1994-95 Delay in PH civil works and erection of TG equipment.
LB Ext. —_—

Ker/1 x 16 1997-98
09.05.89

43, Kuttivadi Extn. 1996-97 Delay by KSEB in taking decision for execution of project.
Ker/1 x 50 _—

20.12.91 2001-02

44. Puyankutty 8th Plan Forest clearance
Ker/2 x 120 —_—

21.08.86 Beyond 9th plan

45. Lower Bhawani Dam 1991-92 Delay in award of PH civil works & TG sets.

T.NJ/2 x 4 RBC _—
15.04.88 1997-98

46. Sathanur Dam 1991-92 Delay in award of PH civil works & TG sets.

TN/ 1 x 75 _—
15.04.88 1997-98

47. Parson's Valley 9th Plan Delay in award of civil works. Delay in issue of Forest
(Kundah-V Extn.) — clearance
T.N/1 x 30 1999-2000

48. Pykara Ultimate St. 1994-95 Delay in award of works of TRT and access tunnel.
T.N./3 x 50 _—

01.08.88 1999-2001

49. Kollimalai 2000-2001 Infrastructure works are in progress.

TN/1 x 20 —_—
04.09.95 2000-2001
EASTERN REGION

50. Eastern Gandak 1987-88 Paucity of fund. Slow pace of civil works.

Blh/3 x 5 —_— Contractor dispute.
09.06.83 (U-1
Il comm)
1997-98
(Unit-3)

51. Chandil 19980-91 Fund constraints. Slow pace of PH Civil works. Award of
Bih/2 x 4 —— erection.

14.04.87 1998-99

52. North Koel 1987-88 Delay in civil works of TRT and power house. Poor cash
Bih/2 x 12 —_— flow.

10.03.84 1998-99

53. Upper Indravati 1986-88 Non-performance of civil contracts. Cancellation of World
Ori/ 4 x 150 e Bank loan. Damage to works due to floods in 7/91. Delayed
03.05.72 1988-2000 award of balance works of Muran dam & HRT
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54. Potteru 1989-90 Delay in land acquisition. Forest clearance Contractual
Ori/t x3 +1x 3" — problem in PH works. Damage of control panel. Slow
30.07.84 1997-98 progress by contractor.

55. Balimela Extn. 1995-97 Cancellation of World Bank Loan. Slow progress of works.
Ori/2 x 75 _—

18.03.92 1999-2000
56. Bargarh Canal 9th Plan Finalisation of executing agency.
Ori/3 x 3 B a—
19.01.93 1999-2000
57. Rathongohu Sth Plan E&F clearance.
Sik/3 x 10 —_—
Jan., 1993 2001-02

58. Teesta Falls I-IV 1989-90 Delay in civil works. Agitation by local people.
WB./3 x 3 x 7.5 e
Sept., 1985 1997-99

59. Rammam St. | 9th Plan Works not yet started.

WB/ 3 x 12 _—
17.03.93 10th Plan

60. Purulia PSS 9th Plan Loan agreement with OECF signed after one year of
WB./4 x 225 e sanction.

09.02.94 10th Plan

NORTH-EASTERN REGION

61.

62.

63.

64.

65.

Nuranang 1994-95
Ar. P13 x 2 _—
19.08.91 1997-98
Karbi Langpi 1985-86
(Lower Borpani) —_—
Asm./2 x 50 1999-
24.09.79 2000
Dhansiri 1988-89
Asm./5 x 3 x 1.33 —_—
06.02. 85 1998-99
Likim-Ro 1993-94
Nag./3 x 8 ——
18.10.89 1999-2000
Seriui-B 1995-96
Miz/2 x 4.5 —
03.10.91 2001-02

C. PRIVATE SECTOR

66.

Baspa St. |l 9th Plan
HP/3 x 100 —_—
19.04.94 (CEA Cl.) 2001-02

Delay in award of works. Slow progress of civil works.

Frequent change of contractor for dam works. Delay in
completion of dam.

Law and order problem. Fund constraints.

Delay in award of civil works. Slow progress of civil works.

Fund constraints.

Delay due to non-finalisation of contract for project works.

PPA with State Govt. not reached. Work has therefore
stopped.
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67. Uhi-1li 1994-95 Project works not started earlier due to fund constraints.
HP/4 x 175 — Posed for private participation.
21.06.89 2001-02

68. Shahpurkandi 9th Plan Funds constraints.
Pun/2 x 40 + 2 x 40 + 1 x 8 _—
05.07.93 2001-02

69. Jakham 1988-89 Forest clearance received on 07.11.94 Project works
Raj/ 2 x 2.5 — expected to start in 1996-97.
01.10.84 2001-02

70. Vishnu Prayag 1984-85 Delay in finalisation of executing agency E&F clearance.
U.P/ 4 x 100 —— Revision of installed capacity.
10.07.78 Beyond 9th Plan

71. Srinagar 1991-92 Fund constraints due to cancellation of WB loan. Land
UP/S5 x 66 —_— acquisition problem.
18.04.86 Beyond 9th Plan

72. Anakkayam 1994-95 Delay by KSEB in taking decision for execution of project
Ker/2 x 4 —_—— Delay in start of work.
26.02.91 1999-2000

73. Maheshwar* 9th Plan Finalisation of executing agency.
M.P/10 x 40 S
12.11.93 (CEA Cl) 2001-04

(4 units in Sth Plan)

74. Bhivpuri PSS * 9th Plan
Mah/1 x 90 R
13.05.91 (CEA Cl) 2001-02

Krishna Water Dispute Tribunal Award between Maharashtra,
A.P. and Karnataka.

* Projects cleared by CEA for execution in Pvt. Sector.
Local Area Bank

*560. SHRI N.K. PREMCHANDRAN : Will the Minister
»f FINANCE be pleased to state:

(a) whether the Government are aware that the
»pening of local area banks is likely to destabllise the
:ooperative agricultural credit structure and rural banks in
he cooperative and commercial sector; and

(b) if so, whether the Government propose to review
s decision ?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
JARAM) : (a) Government are of the view that the Local
wrea Banks in the private sector have been set up to bridge
1e credit gap in rural and semi-urban areas, in addition
> mobilising deposits. They will complement the efforts of
ooperatives and other rural credit agencies in improving

the rural credit delivery structure.
(b) Does not arise.
Corruption Cases

6010. SHRI AMAR ROY PRADHAN: Will the PRIME
MINISTER be pleased to state the names and designations
of gazetted/Non-gazetted Engineers/Officials of CPWD
facing corruption charges, till date, in Delhi and other parts
of the country ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU): The names and
designation of Gazetted/Non-gazetted Engineers/Officials of
CPWD facing corruption charges till date in Delhi and other
parts of the country are given in the attached statement.
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S.No. Name S/Shri Designation Gazetted Present Posting
1 2 3 4 5
1. V.P. Gupta Chief Architect Gazetted Delhi
2. A K. Pathak Senior Architect -do- -do-
3. Ashok Agrawal SE. -do- Rajasthan
4, J.M. Swarup -do- -do- Chandigarh
5. P.K. Gupta -do- -do- Delhi
6. M.K. Bajaj Ex. engineer (Civil) -do- -do-
7. Ravi Mathur -do- -do- -do-
8. Kalash Nair -do- -do- -do-
9. Vasuder -do- -do- -do-
10. R.S. Singh -do- -do- U.P.
11. H.S. Sandhu Ex. Engineer (Elect) -do- Delhi
12. Kedar Ram -do- -do- -do-
13. M.K. Varma -do- -do- Tamiinadu
14. V.K. Jambholkar -do- -do- West Bengal
15. S. Pattanayak -do -do- Delhi
16. T.P. Menon -do- -do- Tamilnadu
17. AK. Das Asstt. Engr. (Civil) -do- West Bengal
18. B. Subramanian -do -do- Andhra Pd.
19. M.J. Khabbar -do- -do- Rajasthan
20. P.K. Sarin -do- -do- Delhi
21. Ram Parkash -do- -do- -do-
22. S.P. Goyal -do- -do- U.P.
23. Shankar Singh -do -do- Delhi
24. Than Singh -do- -do- -do-
25. Yamin Beg -do- -do- U.P.
26. Phool Chand -do- -do- Delhi
27. B.S. Pannu Asstt. Engr. (Elect) -do- Haryana
28. M.M. Bhalla -do- -do- Delhi
29. V.B. Verma -do- -do- -do-
30. V.P. Jain -do- -do- -do-
31. U.P. Ramaiah -do- -do- Tamilnadu
32. Ranjeet Singh Jr. Engineer (C) Non-Gazetted Delhi
33. AK. Singh -do- -do- -do-
34. P.K. Talwar Jr. Engineer (E) -do- -do-
35. Ashim Kumar -do- -do- -do-
36. J.P. Sharma Draughts Man Gr. |l -do- -do-
37. Brahm Manjhi LDC -do- -do-
38. D.K. Agarwal Jr. Engineer (C) -do- Rajasthan
39. J.K. Meena -do- -do- -do-
40 C. Pathak LDC -do- U.P.
41 T. Devnathan Jr. Engineer Non-Gazetted Pondicherry

V. Kandaswamy Work Asstt. -do- -do-

»
N
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1 2 3

4 5
43. Jawala Das ubcC -do- Punjab
44. Jagdish Lal -do- -do- SE (Eng.)
45. Maha Singh -do- -do- Haryana
46. A.K. Roy JE (Civil) Non-Gazetted West Bengal
47. K. Majumdar JE (Civil) -do- -do-
48. S.R. Mirdha LDC -do- -do-
Head Clerk Andhra Pd.

49. Koteswara Rao

Non-Gazetted

Encroachment

6011. SHRI RAMSAGAR: Will the PRIME MINISTER
be pleased to state:

(a) whether the Gram Sabha land which was got
vacated from grabbers has again been grabbed by them
particularly in villages Mundka, Roshanpur, Satbari, Lampur,
Bawana and Nabi Sarai;

(b) if so, the details of the land so grabbed again;
and

(¢) the action the Government propose to take in
the matter to get back the land ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU): (a) The Additional

District Magistrate-cum-Director (Panchayat), Govt. of NCT
of Delhi has reported that in some cases the Gaon Sabha
land has been encroached upon after it was handed over
to the other Departments.

(b) Details are given in the attached statement.

(c) The following actions are reported to have been
taken by the Government of NCT of Delhi:-

(i) The gaon sabha is contesting cases pending in
different courts.

(ii) Fencing of gaon sabha land has been/is being
done.

(ili) Legal proceedings under Section 86-A of DLR
Act are initiated and thereafter demolition proceedings
undetaken and FIRs are also lodged with the Police
wherever considered desireable.

Statement
Sl . N—ame of the Khasra Remarks
No. Village No.
1. Mundka 373 The land has been handed over to Flood Department for fencing.
2. Bawana 304 The land has been handed over to Rural Department for
construction of multi-purpose community centre.
3. Lampur 85/2 Municipal Corporation of Delhi has reported that two cases are
pending in the Court of Civil Judge. The cases are now fixed
for hearing on 15.5.1997.
4. Roshanpura 2/2 & 2/3 Fencing orders have been issued.
5. Satbari 822 Gaon Sabha Land partly encroached by the adjoining land
holders in respect of which litigation case is pending.
6. Neb-Sarai 632 Part of the land has been fenced and the remaining portion

is under encroachment for which a case is pending in the Court
of SDM, Hauz Khas.

Safety of Nuclear E._tabllahmom

6012. SHRI RAM NAIK : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government are aware that Dr. A.
Gopalkrishnan, former Chairperson of the Atomic Energy

Regulatory Board gave interviews to certain newspapers
wherein he questioned the safety aspects of India’s nuclear
establishments;

(b) if so, whether the position pointed out is true;
and
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(c) if, so, the precautions taken/proposed to be
taken to ensure complete safety of nuclear establish-
ments ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) Yes,
Sir. A section of the press had published certain state-
ments, including those on safety issues pertaining to
nuclear installations, attributed to the former Chairman of
the Atomic Energy Regulatory’ Board (AERB).

Regarding the issues raised in the press statements,
the former Chairman of the Atomic Energy Regulatory
Board, himself had stated that the AERB evaluation had
not revealed any dangerous deficiency existing in any of
the Department of Atomic Energy (DAE) installations,
warranting any restrictive action on its continued operation.

(c) Administrative and technical machinery at differ-
ent levels is in place to monitor and enforce safety
stipulations in DAE installations.

The machinery encompasses a three-level structure
comprising (a) Unit Satety Committee at each installation;
(b) Safety Review Committee for Operating Plants; and (c)
Atomic Energy Regulatory Board.

Family Pension

6013. SHRI SOUMYA RANJAN: Will the Minister of
LABOUR be pleased to state:

(a) whether the spouses/children of the deceased
employees are paid family pension and salary when they
are employed in deceased employees quota; and

(b) if so, whether there is any proposal to stop the
pension when they are employed ?

THE MINISTER OF LABOUR (SHRI
CHALAM): (a) Yes, Sir.

(b) No, Sir.

M. ARUNA-

Encroachment of Government Land

6014. SHRI JANG BAHADUR SINGH PATEL : Will the
PRIME MINISTER be pleased to refer to the answer given
to USQ No. 5331 dated September, 11, 1996 regarding
encroachment on Government land and state:

(a) whether the position regarding provision of
electricity/water connection by NDMC has been ascer-
: tained;

(b) if so, the details thereof;

‘ (c) the reasons for not providing electricity and
water connections to the persons who have purchased plots

~ from the allottees of the plots under 20 Point Programme

" in Delhi;

: (d)  whether water and electricity connections have

* been provided to the people who purchased plots from the

* Jhuggi-Jhonpri dwellers who were allotted plots in Delhi;
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(e) the action taken to get the Government land in
Anant Ram Dairy vacated from the encroachers; and

(f) if so, by when and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU): (a) to (f) The
information is being collected and will be laid on the Table
of the Sabha.

Covering of Verandah

6015. SHRIMAT!I SHEELA GAUTAM: Will the PRIME
MINISTER be pleased to refer to the reply given to USQ
No. 3948 on December 18, 1996 regarding complaints and
state:

(a) the total funds allocated and spent during the
last three years for covering the verandah, year-wise;

(b)  whether sub-standard construction materials and
financial irregularities have come to light between contractor
and engineers in this regard;

(c) it so, the details thereof and the action taken
thereon;

(d)  whether a number of verandahs were covered
in Laxmi Bai Nagar without the requisite 10% payment
during 1996;

(e) if so, the details therof and the reasons therefor;

(f) whether the Government propose to extend the
non-payment scheme to this year also; and

(g) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Funds are
allocated for all minor works including covering of verandah.
Total funds allocated for minor works during last three years
and amount spent on covering of verandah is given below:-

Year Funds allotted under

Amount spent
Minor Works (Rs. in on covering
Lakhs) of Verandah
(Rs. in Lakhs)
1993-94 63.05 13.710
1994-95 87.65 21.945
1995-96 106.36 18.012
(b)  No, Sir.
(c) Does not arise.
(d) No, Sir.
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(e) Does not arise.
(f)  There is no such proposal.
(g) Does not arise.

Statutory Dues to the Closed
M/s Sylvania Laxman Ltd.

6016. SHRI RAJENDRA AGNIHOTRI: Will the Minister
of LABOUR be pleased to state:

(a) whether the Government are aware that M/s
Sylvania Laxman Ltd. Moti Nagar, New Delhi is lying closed
since April, 1996;

(b) it so, the reasons therefor;

(c) whether the employees of this Company have
not been paid any salary since April, 1996;

(d) if so, the reasons therefor;

(e) whether the Government have directed the
management to pay the dues (salary, gratuity etc.) of the
employees immediately and mitigate their hardships;

f) if so. the details thereof; and
(g) if not, the reason therefor ?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM: (a) to (g) The Government of National
Capital Territory of Delhi has reported that M/s. Sylavania
& Laxman Ltd., Moti Nagar, New Delhi informed in June,
1996 of the shifting of one of its sections to Noida on the
ground of disconnection of power and non-availability of
raw materials. The workmen were also directed to report
for duty at Noida.

It has also been reported that on receiving a complaint
from Sylvania & Laxman Karamchari Sangh on 10.6.96
against the management of the Company for non payment
of wages for the months of April and May, 1996, the Labour
Department of the National Capital Territory of Delhi
initiated conciliation proceedings and a seftlement was
arrived between the management and the workmen on
2.7.96 wherein the management agreed to pay wages for
the months of April and May, 1996 by 8.7.96 and 15.7.96
respectively. The management of the company has stated
the shortage of funds as the reason for non-payment of
wages.

The workmen have not been paid wages since April,
1996. The Government of N.C.T. of Delhi had issued a
recovery certificate under Sec. 33-C(1) of the 1.D. Act, 1947
on 18.7.96 for Rs. 65,24,868.50/- to recover the salary of
the employees for the months of April and May, 1996 but
this was challenged by the management in Civil Writ
Petition in High Court of Delhi. Another recovery certificate
under Section 25-0(6) read with Section 33(c) (1) of the
Act has been issued on 17.4.97 for Rs. 218,74,421.70/-
towards the salary from June to November, 1996.
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HUDCO Assistance

6017. SHRI G.A. CHARAN REDDY: Will the PRIME
MINISTER be pleased to state:

(a) whether the Housing and Urban Development
Corporation has decided to provide Rs. 522 crore assis-
tance to Andhra Pradesh during the current financial years;

(b) if so, the total amount provided to the State
Government during 1996-97;

(c) the total amount spent from the assistance
provided to the State during 1996-97;

(d) the projects undertaken by the State Govern-
ment to utilise this fund;

(e) whether any concrete programme of action has
been prepared by the State Government in this regard;
and

(f) it so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU): (a) Based on area
and population state-wise allocation of loan is made by
HUDCO only for housing schemes. No state-wise advance
allocation is made for urban developmenvtinfrastructure
schemes. The quantum of assistance for such schemes
will depend on the demands from the States. During the
current financial year HUDCO has communicated an
allocation of Rs. 40.78 crores for Andhra Pradesh repre-
senting 50% of the annual allocation. Final aliocation for
the whole year may, however, vary depending on demand
and performance of States.

(b) During 1996-97, HUDCO has sanctioned a total
loan amount of Rs. 202 crores to the State of Andhra
Pradesh for Housing Schemes and disbursed an amount
of Rs. 155.45 crores. In addition HUDCO has sanctioned
a total loan amount of Rs. 290.39 crores to Andhra Pradesh
for 29 urban infrastructure schemes and the amount
released to the State was Rs. 31.53 crores.

(c) The utilisation reports from implementing agen-
cies are not available with HUDCO.

(d) to (f) The details of housing and urban infrastructure
projects sanctioned by HUDCO to the State of Andhra
Pradesh during 1996-97 are being compiled and will be
laid on the Table of the Sabha.

Arsenic and Fluoride Contamination

6018. SHRI SANAT KUMAR MANDAL: Will the PRIME
MINISTER be pleasesd to state :

(a) whether the West Bengal Government has
submitted a Rs. 4.58 crores research and development
project on arsenic and fluoride contamination to the Union
Government; and
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(b) if so, the Government's reaction thereto particu-
larly when 70 blocks have been found to have arsenic
content above the permissible limit of 0.05 miligram per
litre while the scourage of silicosis has also aroused an
alarm ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) :(a) and (b) No, Sir.
However, as per information received from Ministry of Rural
Areas and Employment, several research and development
projects have been sanctioned under Rajiv Gandhi National
Drinking Mission by the Government. These are as follows:-

1. R&D Projects (concluded):

(i) Sub-Mission Project on Arsenic Pollution in
Ground Water in West Bengal at a project cost of Rs. 10.82
lakhs by School of Tropical. Medicines and AllH & PH in
January, 1988.

(ii) Study of arsenic contamination in six districts of
West Bengal at a project cost of Rs. 4.125 lakhs in March,
1994. The first phase of study has been completed by
Jadavpur University, Calcutta.

(i) R&D Project on Epidemiological study for as-
sessing toxicity in chronic arsenic affected areas at a
project cost of Rs. 4.93 lakhs approved in December, 1994.
The study has been concluded by Institute of Post
Graduate Medical Education & Research, Calcutta.

1. R&D Projects (ongoing):

(i) R&D Projects on control of arseninc and other
chemical pollutants approved at a project cost of Rs. 2.74
lakhs. The study has been entrusted to Presidency College,
Calcutta.

(ii) Development of low cost filtering medium for
removal of arsenic from ground water approved by Govt.
of India in 1995-96 at a project cost of Rs. 3.304 lakhs.
The study has been entrusted to National Metallurgical
Laboratory, Jamshedpur.

(i) Geology and geochemistry of arsenic occurences
in ground water of six districts in West Bengal approved
by Government of India in March, 1996 at the project cost
of Rs. 4.78 lakhs. The study has been entrusted to the
Centre for Study of Man and Environment, Calcutta.

Agriculture Development Finance Companies

6019. DR. PRABIN CHANDRA SARMA: Will the Min-
ister of FINANCE be pleased to state:

(a) whether the State level agriculture development
finance companies are likely to be set up in Assam; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
FIANANCE (SHRI. M.P. VEERENDRA KUMAR): (a) As
reported by National Bank for Agricuiture and Rural
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Development (NABARD), all State Governments have been
requested by them to indicate their willingness to have
agriculture Development Finance Companies (ADFCs) set
up in their respective States having due regard to, inter-
alia, available business potential in the States However,
Government of Assam has so far not responded to
NABARD in the matter.

(b) Does not arise in view of (a) above.
NABARD

6020. SHRI MOHAMMAD ALI ASHRAF FATMI: Will
the Minister of FINANCE be pleased to state:

(a) whether any survey has been conducted in any
State by the National Agriculture and Rural Development
Bank for setting up of agriculture based industries;

(b) if so, the details thereof, State-wise; and

(c) the amount likely to be mobilised by the National
Agriculture Rural Development Bank for these units ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) and (b)

National Bank for Agriculture and Rural Development

(NABARD) has reported that it has conducted one potential
survey on agro-processing sector in Gujarat covering six
districts of the State as well as a product study on
packaging material based on agro-waste in six States.

The final reports on the survey in Gujarat contain, inter-
alia, project profiles for 38 activities which have potential
in the districts covered. The findings are being widely
publicised among banks and concerned agencies. While
the State Government is required to take necessary steps
to provide infrastructure and other facilities for the identified
potential in the report, the banks have been advised to
incorporate the potential identified in their service area
plans and make adequate provisions for assisting the
entrepreneurs with loans.

The product study on packaging material based on
agro-waste covered the States of Kerala, Assam,
Maharashtra, Karnataka, West Bengal and Tamil Nadu. The
study focusses on development of packaging material using
locally available resources in rural areas, especially biomass
and agricultural wastes, and establishment of production
units in the decentralised sector. The study also identified
potential for viable projects such as particle board and JRP
sheets from jute sticks and craft paper and COPB boxes
from cotton stalks. They would need to provide adequate
credit support where necessary with refinance support from
NABARD and the concerned State Governments will have
to ensure infrastructural and other linkages support.

(c) NABARD has reported that no specific amount
is proposed to be mobilised for the above purpose. For
the identified potential in the above studies, the banks will
have to provide credit support after satisfying themselves
with technical feasibility and financial viability of the specific
projects submitted to them. NABARD had, however, allo-
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cated Rs. 3317 lakh for 1996-97 in 13 States for agro-
processing business.

Child Labour engaged in Tea Garden

- 6021. SHRI KESHAB MAHANTA: Wiil the Minister of
LABOUR be pleased to state:

(a) whether huge number of child labourers are
engaged in the tea garden of Assam;

(b) if so, the details thereof; and

(c) the steps being taken to ensure that the child
labourers are not engaged in such gardens ?

THE MINISTER OF LABOUR (SHRI M. ARUNA-
CHALAM) : (a) to (c) According to the information furnished
by the Tea Board, the estimated average daily number of
child labourer employed in tea plantation industry of Assam
during 1994 was around 18,000 constituting 3.18% of the
total Labour employed in Assam tea plantation industry.
The number of child labourers, however, have been coming
down steeply in recent times and according to tea industry,
there may be no significant employment of child labour in
tea plantation industry from 1995 onwards. The Consul-
tative Committee of Plantation Association have advised
its constituent members not to employ any person below
14 years of age in plantation industry.
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Draft facilities in RRBs
6022. SHRI UDDHAB BARMAN:
DR. ASIM BALA:

Will the Minister of FINANCE be pleased to
state:

(a) whether Regional Rural Banks are allowed to
introduce bank drafts;

(b) it so, in which year this facility was introduced;
and

(c)  which are the Regional Rural Banks assisted by
sponsor banks to introduce such facilities ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) and (b)
Yes, Sir. The Regional Rural Banks (RRBs) have been
allowed to issue bank drafts since the year 1980.

(c) © National Bank for Agriculture & Rural Develop-
ment (NABARD) has reported that as per information
available with them, there are 56 RRBs sponsored by 19
banks, who have so far introduced this facility. State-wise
details of such RRBs alongwith names of sponsor banks
is given in the attached Statement.

Statement

State-wise details of Regional Rural Banks (RRBs) alongwith names of respective sponsor banks who are
operating draft facility as on 31.3.1996.

Name of RRB

1

Sponsor Bank

2

ANDHRA PRADESH

Rayalaseema Grameena Bank

Sri Visakha Grameena Bank

Sree Anantha Grameena Bank

Shri Venketeshwara Grameena Bank
Sri Saraswathi Grameena Bank
Golconda Grameena Bank

7. Kanakdurga Grameena Bank

BIHAR

8. Kosi Kshtriya Gramin Bank
9. Monghyr Kshetriya Gramin Bank
10. Santhal Parganas Gramin Bank

GUJARAT
11. Banaskantha-Mehsana Gramin Bank

HARYANA
12. Hissar-Sirsa Kshetriya Gramin Bank

o0 R0~

Syndicate Bank

State Bank of India
Syndicate Bank

Indian Bank

State Bank of Hyderabad
State Bank of Hyderabad
Indian Bank

Central Bank of India
UCO Bank
State Bank of India

Dena Bank

Punjab National Bank
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HIMACHAL PRADESH
13. Parvatiya Gramin Bank

JAMMU & KASHMIR

14. Jammu Rural Bank
KARNATAKA

15. Tungabhadra Grameena Bank
16. Malaprabha Grameena Bank
17. Krishna Grameena Bank

18. Kolar Grameena Bank

19. Chickmagalur-Kodagu Grameena Bank
20. Sahyadri Grameena Bank

21. Varada Grameena Bank

22. Visveshwaraya Grameena Bank
KERALA

23. South Malabar Grameena Bank
24. North Malabar Grameena Bank

MADHYA PRADESH

25. Rewa-Sidhi Gramin Bank

26. Jahabua-Dhar Kshetriya Gramin Bank
27. Chambal Kshetriya Gramin Bank

MAHARASHTRA

28. Marathwada Gramin Bank

29. Aurangabad-Jalna Gramin Bank
30. Chandrapur-Gadchiroli Gramin Bank
31. Akola Gramin Bank

32. Solapur Gramin Bank

33. Thane Gramin Bank

ORISSA

34. Puri Gramya Bank

35. Bolangir Anchalik Gramya Bank
36. Cuttack Gramya Bank

37. Koraput Panchabati Gramya Bank
38. Kalahandi Anchalik Gramya Bank

. PUNJAB
‘ 39. Faridkot-Bhatinda Kshetriya Gramin Bank

RAJASTHAN
L 40. Aravall Kshetriya Gramin bank
41, Hadoti Kshetriya Gramin Bank
42. Thar Anchalik Gramin Bank
43. Bundi-Chittorgarh Kshetriya Gramin Bank
44, Bhilwara-Ajmer Kshetriya Gramin Bank

State Bank of India

Jammu & Kashmir Ltd.

Canara Bank
Syndicate bank
State Bank of India
Canara Bank
Corporation Bank
Canara Bank
Syndicate Bank
Vijaya Bank

Canara Bank
Syndicate Bank

Union Bank of India
Bank of Baroda
Central Bank of India

Bank of Maharashtra
Bank of Maharashtra
Bank of India
Central Bank of India
Bank of India
Bank of Maharashtra

Indian Overseas Bank
State Bank of India
UCO Bank

State Bank of India
State Bank of India

Punjab & Sindh Bank

Bank of Baroda
Central Bank of India
UCO Bank

Bank of Baroda
Bank of Baroda
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TAMILNADU
45. Pandyan Grameena Bank

UTTAR PRADESH

46 Prathama Bank

47. Raebareli Kshetriya Gramin Bank
48. Farrukhabad Gramin Bank

49. Sravasti Gramin Bank

50. Allahabad Kshetriya Gramin Bank
51. Aligarh Grameen Bank

52. Tulsi Gramin bank

53. Etah Gramin Bank

54. Sarayu Gramin Bank

55. Jamuna Gramin Bank

WEST BENGAL
56. Howrah Gramin Bank

Indian Overseas Bank

Syndicate Bank
Bank of Baroda
Bank of India
Allahabad Bank
Bank of Baroda
Canara Bank
Allahabad Bank
Canara Bank
Allahabad Bank
Canara Bank

UCO Bank

Strengthening of Emigration Act

6023. SHRI BASU DEB ACHARIA: Wil the PRIME
MINISTER be pleased to state:

(a)  whether the Government is considering to give
more teeth to our Emigration Act to rein in unscrupulous
manpower exporters who buccaneer in promising lucrative
jobs abroad and vanish without a trace once they pocket
their client dues:

(b! if so, the details thereof; and
(c) it not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a)
to (¢) The information is being collected and will be placed
on the Table of the House.

Bhabha Atomic Research Centre

6024. SHRI SRIBALLAV PANIGRAHI: Will the PRIME
MINISTER be pleased to state:

(a) whether Bhabha Atomic Research Centre has
developed desalination technology to provide safe potable
drinking water in brakish water areas.

(b) it so, the details thereof;

(c) the details of pilot projects undertaken in this
regard especially in Orissa; and

(d) the time by which this technology would be
made commercial ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) Yes,
Sir. It is based on the Reverse Osmosis process by which

the underground brackish water is pumped into a mem-
brane element. The water coming out of the membrane
has reduced salt content and is also free from micro-
organisms, thus becoming safe potable water.

(c) Pilot projects based on this technology were
undertaken in some villages of Andhra Pradesh and Gujarat
for providing safe drinking water from the available brackish
water sources. No project based on this technology was
undertaken in Orissa.

(d) The above mentioned technology of brackish
water desalination is available for commercial use.

World Bank Loan to Andhra Pradesh

6025. DR. T. SUBBARAMI REDDY: Will the Minister
of FINANCE be pleased to state:

(a) whether the World Bank had discussions on a
proposed fiscal adjustment loan to Andhra Pradesh for the
next year,;

(b) if so, whether the Union Government has agreed
to provide guarantee in regard to the World Bank loan to
the State of Andhra Pradesh; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI. M.P. VEERENDRA KUMAR): (a) Yes, Sir.

(b) and (c) The Borrower for such loans would be
Government of India. The proposed loan will be passed
on to the Government of Andhra Pradesh on standard
terms and conditions. Hence, the question of providing
guarantee in regard to the proposed loan does not arise.
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,:‘ [Translation]
' Self Employment Programme

6026. SHRI JAYSINH CHAUHAN: Will the PRIME
“ MINISTER be pleased to state:

. (a)  whether self employment programme for urban
‘'youths has been implemented in Gujarat;

(b) if so, the city-wise details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir. This
*Ministry is implementing two Centrally sponsored Urban
Poverty Eradication Programme namely Nehru Rozgar
. YojJana (NRY) and Prime Minister's Integrated Urban
-‘Poverty Eradication Programme (PMIUPEP) which contain
“a self employment component.

NRY launched in October, 1989 with the objective of
providing self-employment and Wage-employment oppor-
tunities to the urban poor living below povenrty line. Yojana
‘is being implemented throughout the country including
Gujarat.

PMIUPEP launched in November, 95 has self employ-
ment through setting up of micro enterprises as one of
the many components. This programme is applicable to
all urban Agglomerations having population ranging be-
tweer: 50,000 to 1,00,000 as per the 1991 census.

(b) and (c) PMIUPEP: List of 27 urban agglomerations
covered in Gujarat is given in the attached statement.

NRY: All other urban towns not covered under PMIUPEP
are covered under the NRY.

Statement

List of 27 Urban Agglome.ations covered In Gujarat
under the PMIUPEP

1. Patan 2. Dohad
3. Jetpur 4. Kalol
§. Palanpur 6. Khambhal
7. Gondal 8. Dhoraji
9. Ankleswar 10. Amreli
11. Savarkundia 12. Botad
13. Mahuva 14. Deesa
15. Visnagar 16. Dhrangadhra
17. Dholka 18. Upleta
19. Sidhpur 20. Himatnagar
21.  Anjar 22. Bilimora
23. Unjha 24. Kadi
25. Virangal 26. Dabhoi
27. Keshod
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[English]
Rural Electrification

6027. SHRI NAMDEO DIWATHE: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government are envisaging to
widen the ambit of Rural Electrification in the tountry;

(b) if so, the details thereof; and

(c) the decision taken by the Government to include
rural electrification under Minimum Common Programme ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) Yes,
Sir. As per the existing definition of village electrification,
a village is deemed to be electrified if electricity is used
within the revenue boundary of the village for any purpose
whatsoever. It is proposed to widen the ambit of this
definition so as to include the inhabited locality of the
village.

(c) Rural Electrification is not a part of the Common
Minimum Programme. However. Government accords
priority to rural electrification in order to provide the energy
infrastructure as a basic need for rural development.

State Electricity Boards

6028. SHRI MANIKRAO HODLYA GAVIT: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Indian Electrical Industries particu-
larly those which are supplying equipments to the power
utilities and State Electricity Boards for power generation,
transmission and distribution programme, are facing severe
financial crunch due to heavy outstanding amount of more
than Rs. 2,000 crore with State Electricity Boards;

(b) it so, the details thereof;
(c) the reaction of the Government thereto; and

(d) the remedial measures taken by the Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) (a) to (d)
Information is being collected and will be laid on the Table
of the House.

Crude Oil Production

6029. SHRI PARASRAM BHARDWAJ: Will the PRIME
MINISTER be pleased to state:

(a) whether the World Bank is providing assistance
in crude oil production; and

(b) if so, since when and the amount so far received
and utilised alongwith schemes for improving the crude oil
production in the country ?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) Yes, Sir. The World Bank has provided loan
assistance of around US $ 1937 million for the various
exploration and developmental projects of ONGC and OIL
such as, Bombay High Oftshore Development Project and
Gas Flaring Reduction Project. The first loan agreement
was signed in the year 1977 and an amount of approxi-
mately US $ 1906 million has already been utilised by the
two companies.

U.S. Pressures on India's Nuclear Policy
6030. SHRI MADHAVRAO SCINDIA:
SHRI! VIJAY GOEL:
Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the US continues to
increase bilateral and international pressures on India to
sign the NPT, CTBT and Fissile Material Cut off Treaty
(FMCT); ,

(b)  the details of the steps taken by the US to put
such pressures on India; and

(c) the Government's reaction thereto ?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHR! RAMAKANT D. KHALAP): (a)
The NPT and the recently concluded CTBT are important
issues on the United States non-proliferation agenda.
Similarly, the US attaches high priority to the early
commencement of negotiations for a Fissile Materials Cut
Oft Treaty (FMCT). India and the US have not discussed
these issues at the bilateral level for sometime. India's
stand on these issues is principled and consistent. It is
also well known and has been articulated in multilateral
fora.

(b)y and (c) Do not arise.
Chargesheeting of DDA Officials

6031. PROF. RITA VERMA: Will the PRIME MINIS-
TER be pleased to state:

(a) the details of employees (Class Ill, Group C)
with their names and designations who have deserted DDA
and went abroad without intimation/taking prior permission/
leave during the period 1979-86;

(b) The details of employees who had been
chargesheeted and departmental enquiry under the relevant
Conduct Rules was intimated against them; and

(c) the details of such persons who have been
found guilty and their services terminated by DDA ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
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OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) DDA
has reported that it does not have any system of keeping
records of employees going abroad without intimating and
deserting services. However, cases of unauthorised ab-
sence are dealt with under the Conduct Rules. Prolonged
absence without permission leads to termination of ser-
vices. During the period of 1981-86 services of two officials
were terminated and penalty of reduction in rank/stoppage
of increment(s) were imposed on three officials for
unauthorised absence from duty.

[Translation]
Urban Employment Schemes

6032. PROF. RASA SINGH RAWAT: Will the PRIME
MINISTER be pleased to state :

(a) the schemes being implemented by the Govern-
ment for providing employment to unemployed in the urban
areas;

(b) the year-wise assistance provided under these
schemes to Rajasthan and other States during the last five
years; and

(¢) The outcome thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF °PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU): (a) This Ministry
is implementing two Centrally Sponsored Urban Poverty
Eradication Programmes namely Nehru Rozgar Yojana
(NRY) and Prime Minister's Integrated Urban Poverty
Eradication Programme (PMIUPEP) with an employment
generation component. NRY was launched in October,
1989 with the objective of providing self employment and
wage employment opportunities to the urban poor living
below poverty line and is being implemented throughout
the country including Rajasthan.

PMIUPEP launched in November, 1995 has self
employment through setting up of micro interprises as one
of the many components. This programme is applicable
to all urban Agglomerations having population ranging
between 50,000 to 1,00,000 as per the 1991 census.

(b) Under NRY, the details of Central assistance
given under SUME (subsidy) during the last five years are
givne in attached statement-l.

Statement-ll showing year-wise funds released under
PMIUPEP is attached.

(c)  NRY: The details of beneficiaries assisted to set-
up micro units during the last five years are given in
statement-ill.

PMIUPEP: Statement IV showing achievement is
attached.
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NEHRU ROZGAR YOJANA

To Questions 78

Central Funds Provided Under Scheme of Urban Micro Enterprises (sub.) from the year 1992-93 to 1996-97

(Rs. in Lakhs)

SN.  Name of State/UT 1992-93 1993-94 1994-95 1995-96 1996-97

1 - 2“ 3 4 o 5 6 7
1. Andhra Pradesh 155.60 268.00 173.90 197.25 197.25
2. Arunachal Pradesh - - - - -
3. Assam 28.60 11.37 23.00 23.00 23.00
4. Bihar 60.45 - 77.15 167.10 167.10
5. Goa - - 1.25 2.00 -
6. Gujarat 33.35 46.22 42.55 79.15 -
7. Haryana 21.20 35.55 29.00 26.15 21.80
8. Himachal Pradesh 11.00 5.00 6.00 12.00 12.00
9. Jammu & Kashmir 14.00 14.00 7.00 14.00 14.00
10. Karnataka 116.20 80.67 74.20 77.98 -
11. Kerala 59.50 72.40 81.83 53.65 53.65
12. Madhya Pradesh 140.90 243.04 193.90 171.54 143.00
13. Maharashtra 190.60 199.47 92.80 247 .25 218.45
14. Manipur 6.00 6.80 9.83 9.59 8.00
15. Meghalaya 3.90 - - 5.00 5.00
16. Mizoram 3.00 1.50 3.69 3.60 3.00
17. Nagaland - - - - -
18. Orissa 39.90 68.60 44.50 50.40 -
19. Punjab 40.70 70.35 56.16 19.90 19.90
20. Rajasthan 35.45 98.45 90.60 88.00 88.00
21. Sikkim 6.20 4.13 4.91 4.80 4.00
22. Tamil Nadu 171.20 308.96 210.50 206.95 178.15
23. Tripura 4.10 3.67 3.69 3.00 3.00
24, Uttar Pradesh 346.10 596.58 475.91 410.93 347.90
25. West Bengal 152.70 89.70 83.65 196.90 -
26. A & N lIslands - 1.85 412 3.35 3.35
27. Chandigarh - - 2.55 - -
28. D & N Haveli - 0.85 0.85 1.65 -
29. Daman & Diu - - - 3.35 -
30. Delhi 14.40 14.40 14.40 14.40 -
31. Pondicherry 2.00 - 2.00 2.00 -
Total 1657.05 2241.56 1809.94 2105.89 1510.55
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PRIME MINISTER'S INTEGRATED URBAN POVERTY ERADICATION PROGRAMME (PMIUPEP)
Funds Released under Pmiupep for the years 1995-96 and 1996-97
(Rupees in Lakhs)
S.No. Name ot the State Central _Share Central Sha;;
Released Released
(1995-96) (1996-97)
1. Andhra Pradesh 980.58 866.13
2. Arunachal Pradesh 68.11 95.8045
3. Assam 265.94 314.7863
4. Bihar 819.37 443.0348
5. Goa 90.00 58.5615
6. Guijarat 583.59 315.5450
7. Haryana 183.03 103.6784
8. Himachal Pradesh 87.57 82.6388
9. Jammu & Kashmir 136.22 121.5492
10. Karnataka 634.59 343.1226
11. Kerala 263.20 176.24
12. Madhya Pradesh 772.87 437.7788
13. Maharashtra 948.60 512.9095
14. Manipur 48.65 68.4318
15. Meghalaya 38.92 42.633é
16. Mizoram 19.46 27.7938
17. Nagaland 108.65 123.1772
18. Orissa 269.17 145.5448
19. Punjab 306.30 270.55
20. Rajasthan 506.27 447.18
21. Sikkim 38.92 36.7290
22. Tamil Nadu 1046.37 647.00
23. Tripura 19.45 25.37280
24. Uttar Pradesh 1584.74 884.3184
25. West Bengal 679.43 390.4892
26. A & N Islands 50.00 30.00
27. Pondicherry 30.00 30.00
Total 10580.00 7060.00




Prime Minister's Integrated Urban Poverty Eradication

Programme (PMIUPERP)

BARGET :

5 milion urban poor have been targetted to benefit
Ihder the programme during the 5 years Programme period

ACHIEVEMENTS:
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No. of beneficiaries assisted under SUME during the year 1992-93 to 1996-97
;S.No. Name of State/UT 1992-93 1993-94 1994-95 1995-96 1996-97
1. Andhra Pradesh 25523 18175 15510 5701 18315
2. Arunachal Pradesh - - 40 - 813
3. Assam 1822 1299 13572 - 0
4. Bihar 3732 1987 - 14026 428
5. Goa - 440 - 10 0
6. Gujarat 4765 2630 1663 1777 1512
7. Haryana 7435 800 2060 1725 1644
8. Himachal Pradesh 190 - - 1334 108
9. Jammu & Kashmir 1695 91 . - 1489 2386
10. Karnataka 14789 3345 14048 - 4358
11.  Kerala 4790 5202 3279 1282 0
12. Madhya Pradesh 43787 32072 - 16019 16581
13. Maharashtra 18839 11917 7435 10649 13441
14. Manipur 395 2745 1651 - 0
15. Meghalaya 119 274 - 146 1415
16. Mizoram - - 700 40 (-) 90
17. Nagaland - - - - 0
18. Orissa 4946 1214 - 6223 3408
19. Punjab 3985 3931 2670 2133 3931
20. Rajasthan 4594 11749 9621 9415 12140
21. Sikkim 182 16 - 310 406
‘22. Tamil Nadu 19182 24418 12665 9857 26618
23. Tripura 330 137 (=) 33 22 119
24. Uttar Pradesh 59101 24813 35852 24893 24833
25. West Bengal 15169 4368 3042 17567 (-) 5278
'26. A & N Islands - 177 1 102 328
/27. Chandigarh 178 - 21 135 64
'28. D & N Haveli 43 63 11 37 40
;29. Daman & Diu - - - 213 245
30. Delhi 1038 295 79 : 518
‘81. Pondicherry 246 160 705 211 616
Total 236855 152308 124595 125308 128899
Statement-IV (1995-96 to 1999-2000).

The physical achievements as reported by the States

are as under:-

(a) House-to-house survey completed in 240 towns.
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(b) Town-wise project reports have been prepared
for 229 towns.

(c) Under the self-employment component, 31,286
applications have been forwarded to banks, out of which
4726 cases have been approved.

(d)  Under the Shelter Upgradation Component,
14504 applications have been forwarded to banks/HUDCO,
out of which 7796 cases have been approved by HUDCO.

(e) 8382 Neighbourhood Groups, 1280 Neigh-
bourhood Development Committees and 81 Community
Development Societies have been formed.

(f) 921 Thrift and Credit Societies and 151 Com-
munity Kendras have been formed

Amount Deposited in Banks in M.P.

6033. SHRI BUDHSEN PATEL:
FINANCE be pleased to state:

Will the Minister of

(a) the details of amount deposited by the people
in banks of Madhya Pradesh and the extent of amount
invested during the last three years and the percentage
thereof;

(b) the reasons for not utilising the amount at
required percentage in the State and the steps taken to
increase the percentage;

(c) the per capita amount distributed in Madhya
Pradesh and other States during the above period and the
reasons for advancing less amount of loans;

(d) whether Government are aware of the back-
wardness of the State due to shortage of banks in remote
areas of Madhya Pradesh; and

(e) if so, the steps taken to bring improvement in
the above situation ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) to (e)
As reported by Reserve Bank of India (RBI), the aggregate
outstanding deposits and gross bank credit of all
scheduled commercial banks and the percentage of Credit
Deposit Ratio thereof in Madhya Pradesh as on the last
Friday of March 1994, March 1995 and March 1996 is given
below:-

(Rs. lakhs)
Year ended Deposits Credit Credit
March Deposit Ratio
(per cent)
1994 10964 .41 6142.29 56.0
1995 13324.38 7105.41 63.3
1996 16651.13 8934.28 57.1

Average per capita amount of gross bank credit in
Madhya Pradesh and rest of India as on last Friday of
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March 1994, March 1995 and March 1996 as reported by
RBI is given below:-

(Amount in Rs.)

Per capita amount of Gross Bank
Credit for the year ended March

1994 1995 1996
Madhya Pradesh 868 985 1215
2553

Rest of India 2097 2965

The Credit Deposit Ratio (CDR) in a particular State
or region depends not only on the efforts made by the
banks but also on various other factors such as credit
absorption capacity, infrastructural support and the overall
policy framework in the region. RBI have advised the banks
that they should achieve a CDR of 60 per cent in respect
of their rural and semi-urban branches separately on an
all-India basis. Banks have also been advised that while
it is not necessary that this ratio should be achieved
separately branch-wise, district-wise or region-wise, the
banks should nevertheless ensure that wide disparity in the
ratios between different States/Regions is avoided in order
to minimise imbalances in credit deployment.

[English]
Interest Rates on Deposits
6034. SHRI BHAKTA CHARAN DAS:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of FINANCE be pleased to
state:

(a) whether the Government have changed the
norms for paying interest rates on deposits withdrawn
before maturity;

(b) if so, the details thereof;

(c) whether the Government are aware that several
private sector banks have been violating the bank guide-
lines while making payment of interest rates on term
deposits; and

(d) if so, the detai<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>